
C.P.V.No.368 -coMMflTEE ON PUBLIC lINDERTAKINGS 
(1978-79) :. 

(SIXTHLOK SABHA) 

FORTY-SECOND REpORT. 

ON 

PERQUISITES ENJOYED BY PUBUC SECTOR 
EXBCUTIVES 

.. AND 

PERQUISITES ENJOYED BY AIR INDIA 
EXECUDWS-A CASB STUDY: 

Pres,nted to £Ok Sabha on 33-:4-1979 
and 

£aid in RDjy" SabT,a . em· 34-4~z979 

LOIC. SABRA SECRETARIAT 
NE W DE'LBI' 

April, 1979!Vaisakhlf, 1901 (S) 

f" ..... ) ~ ... , I ~'.". ./"; Pries,' Rs. 3'jO -::. pl >-~:." '-. / -"7 () l... . 

.. 



, 
LIsT or A1JTIIORISED AGENTS FOR THE SALE, OF LOK SABUA 

SlCfttTABIAt .,UBLICATiONB 

ANDHRA PRADESH 

1. Andhra University General co.:-
operative Stores Ltd., Waltait 
(ylaakhapatnam) . 

, 
2. 'M/.. Crown BOok J)epo\ 

Upper Bazar, . 
RariChi (Bihar). 

GUJARAT 

8. Vijay store .. 
StatiOn Road, 
Anard. .' 

JlADHYA PRADESH 

4. Modern Book Houte, 
Shiv Volas Palace, 
Indore City. 

MAHARASHTRA 

5. M/s. Sunderda~ Gianchancl, 
601, Gtrgaum Road, . 
near Princess Street, BGaiba,.l , 

e. ,The Internati6nalBook Ho~ 
8, Ash x....., . 
Mahatma 'Gandhi Boi., 
Bomb.,·!, 

7. The InteJ:llQional Book Service. 
Deccan Gymkhana, 
Poona-4. 

The Current Book Houae, 
'Maruti Lane, a.chunath DadaJt 
Street, 
Bombay-I.' 

9. 1lI1s. Usha Book DepOt 
585/ A, Chira Bazar lthan B~ 
Gtr,aum ~d, 
Bombay-2. . 

10. 14. ~ J Services, Pubh~(>~'J, 
Representatives Accouri~ & 

~ Law Book Sellers. 
Bahri Road, 
Bom.bay-lS. 

U .. Popular Book Depot, 
Dr. Bhadkamkar Road,' 
Bombay.:400001.· 

MYSORE \\ 

12. M/s. Peoples Book House, 
OPP. Jaganmohan Palace, 
Ilysore-l. 

, UTTAR PRADESH 
., . 

11. LawBook Cbmpan" 
Sardar Patel l\4arl. 
Allahabad-I. 

14. Law PUblisheta, 
Sardar Patel Mare. 
P.B. No. 77. 
AUahabad-U.P. 

WEST BENGAL 

16. Qranthaloir., 
0/1, Ambic:a Mookherjee Road, 
Belgharia, 
2'-Parganas. 

18. W. Newman & CompllDJ' \ Ltd.. 
3. Old CourtJlOUlt! Street, 
calcutta. ,,' 

17. Mrs. Manimala. Bll7. & Sells, 
128, Bow Bazar Street, 
Calcutta·12. 

18. Jain Book AgenC)', 
Connau~t Place, 

.N •• DelhL 

19. MIa. Sat Naraln& S011l 
'310.1, Jlfobd. AU Bazar, ' 
Mort Gate, _' 
Delb&... 



CORRIGENDA 

Forty-Second Heport of the Commi ttee on~, 
Public Vndert9kings (1978-79) on "Perquisites 
enjoyed by Public Sector Executives and 
Perquisites enjoyed by Air India ~xecutives -
A 'case Study. 

Page Para No. Line For Read 
l!.2.:... 

11 

13 
16 
17 
19 
35 

41 
41 
42 

L:·3 
46 

47 
. Or 

47 

48 
50 

2.5 

2.6 
3.8 
3.9 
3.16 
6.11 

6.23 
6,.24 
6.25 

6.30 
6.40 

6.40 

6.40 

6.43 
7.1 

5 from 
bottom 
7 
21 
4 
2 

Add the word:'oP' after 
the word "cas e~' 
Bureadu Bureau 
place . places 
regidly rigidly 
pages32-33 pages 17-18 

(i)2xccutive Exclusive 
(ii)Personnel personal 

Item7 Ajti Ajit 
2 Rs.2000 Rs.20,OOO 

8 Add the word "statement-

9 
Table 
co1.4, 
line 1 
col.3 
line 3 
;:;l~1inst 

before the word "given" 
saeddled saddled 
production reduction 

alternation ~~ation 

1976-1'1 
col.3 withhold 
line 2 
against 
1977-78 
1 para 6.8 
115to17 "Unles s 

the per-
quisite 
are brClUor 
ght which 
will have 

withheld 

para 6.9 
"Unless the 
Perquisi"be s are brought 

within reasonable 
limits immediately, 

w:f.dEr soc i a 1 
repercussions 
especially 
for lo.w. 

the perpe-
tuation of 
the existing" 



OONTENTS 

CmnooIrnOM OP TH& Ooa .. l11'1'&& 

IHTJIOD'UOTION 

t. Introductory 

II. 

m. 
IV. 

Vo 

VI. 

VII. 

10 

II. 

III. 

IV. 

Perquisites enjoyed by Chief BxecutiYell 

Expenditure on Rent for Roddential Accommodauon 

Expenditure on Interior Decoration of Residence of Ohainnanl 
Managing Director/DirectoR and ExeeutfYell • • • 

Provision of Car. fer the Penonal we of the Chief Executives 

Perquisites enjoyed by Air India ExecutiYf"l drawing Rs. lZOOO per 
month and above o' 0 • 0 0 0 

Conclusion 

Expenditure on hirm, residential accommodation for Chief Execu-
tives of Underaldnp 0 0 o· 0 0 0 • 

Details mowing monthly rent, HoUle Rent Relief, 0I'0Il monthly 
salary etc. in rcapect of Air India ExecutiYell • 0 0 

8caleI offtee/concel,ional pasI&geS admiuible to Air India employea 

IwDnury of Ooncludons/Recommendations of the Committee 
caD Public UndertalUn" contained in the Report. • • 

(im 

(v) 

II 

51 

64 



COMMITTEE ON PUBLIC UNDERTAKINGS 

(1978-7Q) 

Shri J yotirmoy Bosu-Chair'1J'1.Cm 

MEMBERS 

2. Shri O. V. Alagensan 
3. Shri Maganti Ankineedu 
4. Shrimati Chandrawati 
5. Shri Tridib Chaudhuri 
6. Shri Hitendra Desai 

7. Shri Anant Ram Jaiswal 
8. Shri L. L. Kapoor 
9. Shri K. Lakkappa 

10. Shri Dharmasinhbhai Patel 
11. Shri Raghavji 
12. Shri Padmacharan Samantasinhar 
13. Shri Bhanu Kumar Shastri 
14. Dr. Subramaniam Swamy 
15. Shri Madhav Prasad Tripathi 
16. Shri S. W. Dhabe 
17. Shri K. N. Dhulap 
18. Shri H. B. Mahida 
19. Shri Murasoli Maran 
20. Shri Era Sezhiyan 
21. Shri Viren J. Shah 
22. Shri Sultan Singh·. 

1. Shri H. G. Paranjpe-Joint Secretary. 
2. Shri T. R. Krishnamachari-Chie! Financial Committe. 

OfJicer. 
3. Shri K. C. RastQgi-Senior Financial Commi.ttee 01Jicer. 

-----_ .. ---.--- --- - -----_._-
-Elected w.e.f. 26-12-1978 vice Shri Deorao Patil died. 

(ui) 



INTRODUCTION 

I, the Chairman, Committee on Public Undertakings, having been 
authorised by the Committee to present the Report em. their behalf, 
present this Forty-Second Report on "Perquisites enjoyed by Public 
Sector Executives and Perquisites enjoyed by Air India Executives-
A Case Study". 

2. This RepWt is based on the analysis of the written information 
received from 173 Public Undertakings regarding expenditure incur-
red by them in providing perquisites to their executives. The Com-
mittee a).so took oral evidence of the representatives of the Air India. 

3. The Committee's examination of the subject has been frustrated 
in a large measure because of the scanty and evasive information per-
haps very reluctantly furnished by the Public Undertakings. What is 
wQrSe, the term 'perquisites' we were told is yet to be given a precise 
definition by the Bureau of Public Enterprises who are supposed to 
co-ordinate and oversee their functiOOling with the result that each 
enterprise has been at Jiberty to interpret it in the way suited 
to it. The Committee have found an unaccountable non-acceptanee 
of the restrictions imposed by Government and of the guidelines 
issued by the Bureau from. time to time. 

4. With all the above limitations, the picture that has emerged is 
ample proof of the style of super lavish living by the top executives 
in public sector especially in Air India which can only cause a serious 
deleterious demonstration effect on the masses in general and the 
not-so-well placed employees of the Central Govemment I Railways, 
P. & T. etc., in particular. 

5. The perquisites enjoyed by Air India executives are unsurpass-
ed in the annals of Public Sector enterprises. Section II of this Report 
bears eloquent testimony to this. It would be no exaggeration to say 
that some of them are embodiments in flesh and blood of the insignia 
of the national carrier, viz., the Maharajah. 

6. The Committee considered and adopted this Report at their sit-
tings held on 20th April, 1979. 

NEW DELHI; 
April 21, 1979 
Vaisakha 1, 1901 (S). 

JYOTIRMOY BOSU, 
Chairm4'1t, 

Committee on Public Undert4kmgr. 

(v) 
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INTRODUCTORY 

1.1. The Committee on Public Undertakings ca.lled for information 
from all the Public Undertakings for the years 1974-75, 1975-76 and 
1976-77 in regard to expenditure incurred by them in providing per-
quisites t~ Chairman, Managing Directors and other DirectorsiExe-
cutives. In particular, the Committee desired to have the details of 
expenditure on (a) rent for the residence and (b) interior decoration 
at the res1dence o'f ChairmanjManaging Directors and other Directorsi 
Executives drawing more than Rs. 2,000 P.M. 

1.2. &!ction I of this Report deals with the information furnished 
by 173 Public Undertakings on perquisites provided to their Chairmani 
Chairman-cum.,Managing Directors i Managing Directors and the re-
view covers three-year periOd. upto March, 1977. 

1.3. As a case study the Committee undertook a close ,.crutiny of 
perquisites enjoyed by all the executives drawing emoluments more 
than Rs. 2000 per month in the course of their examination of certain 
aspects of the working of Air India. The result of this study i ... t 
Oiut in Section II of this Report. 



Il 
SECTION I' 

PERQUISITES ENJOYED BY CHIEF EXECUTIVES 

2.1. From the infonnation furnished by the Undertakings, it is 
seen that the perquisites enjoyed by the Executives by and large fall 
into the following categories:-

1. Facilities for private use of cOmpany's car. 
2. Company's contribution to Provident Fund. 
3. HQuse Rent. 
4. Reimbursemem at entertainment expenses. 
5. Medical facilities 
6. Contribution towards leave salary, Provident Fund, Pension 

Fund. 
7. Gratuity. 
8. Free telephone facilities at residence 
9. Leave travel CO'ncession 

10. Club subscriptions. 
11. Premium under the Group Gratuity Scheme paid to L.I.C. 
12. Maintenance and repair and furnishing of residence. 

TOTAL ANNUAL EXPENDITURE ON ~UISITES 
(1976-77) 

2.2. Out of 173 undertakings, as many as 104 have either shawn 
expenditure on perquisites provided to their ChainnanI Chainnan-
cum-Managing DirectorlManaging Director during 1976-77 as "nil" or 
have not furnished figures off expenditure clearly. An analysis of 
their replies indicates the position as follows:-
A. Undertakings which lhave Bhown expenditure on perquisites as 

"Nil" 

1. Agricultural Refinance and Development Corporation 
Bombay. 

2. Air India, Bombay. 
3. Bharat Dynamics Ltd .• Hyderabad 

2 
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4. Biecco Lawrie " Co. Ltd., Calcutta 
5. Bolani Ores Ltd. 
6. Caltex Oil Refining (I) Ltd., Bombay. 
7. Computer Maintenance Corporation, Bombay. 
8. Damodar Valley Corporation, Calcut'ta. 
9. Engineers India Ltd., New Delhi. 

10. Fertilizers and Chemicals Travancore Ltd. (KeraIa). 
11. Film Finance Corporation Ltd., Bombay 
12. Goa Shipyard Ltd., Goa. 
13. Hindustan Latex Ltd., Trivandrum. 
14. HMT (International) Ltd., Bangalore 
15. Hindustan Machine Tools Ltd., Bangalore. 
16. Hydro Carbons India (P) Utd., New Delhi. 
17. Indian Airlines, New Delhi. 
18. Indian Dairy Corporation, Baroda 
19. Indian Motion Picture Export Corpn., Bombay 
20. Indian Railway Construction Co. Ltd., New Delhi. 
21. Mining and Allied Machinery Corpn. Ltd., Burdwan. 
22. Mishra Dhatu Nigam Ltd., Hyderabad. 
23. National Industrial Development Corporation Ltd., New 

Delhi 
24. National Research Development Corp<>ratiOOl Ltd., New 

Delhi 
25. Radio and ElectricaJ. Mfg., Co. Ltd., BangalQl'e 
26. Trade Fair Authority of India Ltd., New Delhi. 
27. United India Fire and General Ins. Co. Ltd., Madras. 
28. Salem Steel Ltd., Salem. 

B. UndertaJoings which have 8imp~y mentioned the items of E:r-
penditure without giving detaib of .Actual Ezpenc1iture incurred 

1. Bongaigaon Refinery and Petrochemicals Ltd., New Delhi 
2. Central Mine Planning ~d Design Institute Ltd., Ranchi. 
3. Electronics Trade and Technology Development Corporation 

Ltd., New Delhi. 
4. Hindustan Photo Films Mfg. Co. Ltd., Ootacamund 
5. Indian on Blending Ltd. Bombay. 
6. National Textile Corporation (W.B., Assam, Bihar and 

Orissa) CaJcutta. 
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7. Rehabilitation Industries Corporation Ltd., Calcutta. 
8. State Trading Corporation of India Ltd., New Delhi. 
9. Western Coalfields Ltd., Nagpur. 

C. Undertakings which have not shown expenditure on perks sepa
rately but have i1lClu.ded in t.he total amount of remu.neratiOn-
16. 

These are: 

1. Bharat Electronics Ltd., Bangalore. 
2. Bharat Heavy Elec'tricals Ltd., New Delhi. 
3. Bharat Refractories Ltd., Bihar. 
4. Bridge and Roof Co. (India) Ltd., Howrah. 
5. Burn Standard Co. Ltd., Calcutta. 
6. Electronics Corporation of India Ltd., Hyderabad. 
7. Genera.l Insurance COTpOiration, Bombay. 
8. Hindustan Organic Chemicals Ltd., Kolaba (Maharashtra). 
9. Hindustan Teleprinters Ltd., Madras. 

10. Hindustan Zinc Ltd., Udaipur. 
. ... 

11. Hindustan Shipyard Ltd., Vishakhapatnam 
12. Madras Refineries Ltd., Madras. 
13. Metal Scrap Trade Corporation Ltd., Calcutta. 
14. National Building Construction Corporation Ltd., New Delhi. 
15. Na'tional Newsprint and Paper Mills Ltd., Nepanagar (M.P.). 
16. Praga Tools Ltd., Slecunderabad. 

D. Undertakings which have not furnished fi..gures Of expenditure 
on perks-51. 

These are: 

1. Balmer LaWrie & Co. Ltd., Calcutta. 
2. Bharat Leather Corporation Ltd., Agra. 
3. Bharat Opthalmic Glass Ltd., Durgapur. 
4. Bharat Pumps and Compressors Ltd., Allahabad. 
5. Bharat Petroleum Corporation Ltd., Bombay. 
6. Braithwaite & Co. Ltd., Calcutta. 
7. Central Coal Fields Ltd., Ranch!. 
8. Central Cottage Industries Corporation of India Ltd., New 

Delhi, 
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9. Central Fisheries Corporation Ltd., Howrah. 

10. Cen'tral Inland Water Transport Corporation Ltd., Calcutta. 
11. Central Warehousing Corporation, New Delhi. 
12. Coal India Ltd., Calcutta. 
13. Cochin Refineries Ltd., Cochin. 
14. Delhi Transport Corporation, New Delhi. 
15. Dredging Corporation of India Ltd., New Delhi. 
16. Eastern Coalfields Ltd., Asansol (W.B.)., 
17. Food Corporation of India, New Delhi. 
18. Hindustan Cables Ltd. Burdwan (W.B.). 
19. Hindustan Paper CQl'poration Ltd., Calcutta. 
20. Hindustan Steel Works Construction Ltd., Calcutta. 
21. Indian Iron and Steel Co. Ltd., Calcutta. 
22. Indian Road Construction Corporation Ltd., New Delhi. 
23. Indian Telephone Indus'tries Ltd., Bangalore. 
24. Industrial Development Bank of India, Bombay. 
25. Industrial Finance CQl'Poration of India, New Delhi. 
26. LIC of India, Bombay. 
27. Madras Fertilisers Ltd., Madras. 
28. Mandhya NatiQIla} Paper Mills Ltd., Belagula (Karnataka). 
29. Manganese Ore Ltd., Nagpur. 
30. Mica Trading Corporation of India Ltd., Patna. 
31. Mineral Exploration Corporation Ltd., Nagpur. 
32. Nagaland Pulp and Paper Co~pany Ltd., Assam. 
33. National Projects Construction Corporation Ltd., New Delhi. 
34. National Small Industries Corporation Ltd., New Delhi. 
35. National Textile Corporation (APK&M) Ltd., ~ngalore. 
36. National Textile Corporation (South Maharashtra) Ltd., 

Bombay. 
37. National Textile Corporation (Tamil Nadu) Pondicherry 

Ltd., Coimbatore. 
38. National Textile Corporation (U.P.) Ltd., Kanpur. 
39. Neyveli Lignite Corporation Ltd'. , (Tamil Nadu). 
40. Oil and Natural Gas Commission, Dehra Dun. 
41. Oriental Fire and General Insurance Company Ltd., New 

Delhi. 
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42. Pyrites Phosphates and Chemicals Ltd., Dehri-on-sone 
(Bihar). 

43. Rail India Technical and Economic Services Ltd., N ~ Delhi. 
44. Richardson & Cruddas Ltd., Bombay 
45. Shipping Corporation of India Ltd., Bombay 
46 Sambhar Salts Ltd., Jaipur 
47. Scooters India Ltd .. Luclmow. 
48. Tannery & Footwear Corporation (India) Ltd., Kanpur 
49. Triveni Structurals Ltd., Allahabad 
50. Tungabhadra Steel Projects Ltd., (Karnataka) 
51. Bokaro Steel Ltd., Bokaro. 

2.'3. The Committee are not satisfied with the above replies, which 
is evidently an attempt to evade disclosing the relevant information. 
The Committee strongly deprecate this tendency on the part of these 
undertakings. 

2.4. The position of the remaining 69 undertakings, which have 
furnished some distinct figures of expenditure on perquisites provid-
ed to their Chief Executive during 1976-77, emerges out to be as 
under:-

(i) Undertakings in whose case average annual expenditure 
on perquisites exceeds Rs. 24,000 per head 

Details arc as follows : 

S.No. Name of Undertakings 

Handicrafts & Handlooms Export Cor-
poration of India Ltd., New Delhi 

POIIt 

(i) Chairman 

(ii) Managing 
Director 

Expendi- Remarks 
ture 

1 .• 6,6511 

• Rs. Q6687 J 
II Hotel Corp0l'ation of India Ltd., Managing Director. RS.31.404 

Bombay. 
3 India Tourism Development Corpora- Chairman-cum-

tion Ltd., New Delhi. Managing Director 
4 Indian Oil Corporation Ltd., (i) Chairman 

New Delhi. 

5 National Seed. Corporation Ltd., 
New Delhi • 

(ii) M. D. (R) 

(iii) M. D. (M) 

Managing Director 

34,1100 

• The figure includes upkeep of ,arden expeauel but "eludes expenditure on use of 
company's car and telephone at residence. 
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(U) Undertakings in whOle case expenditure on Perquilites range between 12,000 and 

RI. 24.000. ••••••. • 20 

S. No. Name of Undertaking Poet Expenditure 

I Banana &: Fruit Development Corporation Ltd., 
Madnu . • . . . • 

2 Cement Corporation orIndia , New Delhi 

g Cotton Corporation of India Ltd., Bombay 

4- Fertilizer Corporation of India Ltd., New Delhi 

5 HindUitan Insecticides Ltd., New Delhi 

G Hindustan Petroleum Corporation Ltd., Bombay. , Indian Drugs &. Pharmaceuticals Ltd., New Delhi 

8 Indian Petro-Chemicals Corporation Ltd., Baroda 

9 Instrumentation Ltd .• Kota 

10 International Airports Authority of India Ltd., 
New Delhi. . • . • . 

11 Lubrizo! India Ltd., Bombay 

HI Minerals &. Metals Trading Corporation of India 
Ltd., New Delhi 

13 Modern Bakeries (I) Ltd., New Delhi 

14 National Fertilizers Ltd., New Delhi 

15 National Instrumentation Ltd., Calcutta 

16 New India Assurance Co. Ltd .• Bombay 

I, Projects &. E1)ipmentB Corporation of India 
Ltd., New c1hi 

18 Heavy EngineeriDg Corporation Ltd., Ranchi 

19 Rural Electrification Ltd., New Delhi 

20 Hindustan Aeronautks Ltd .. Bangalore 

M.D. 

C.M.D. 

M.D .. 

C.M.D. 

M.D. 

C.M.D. 

C.M.D. 

C.M.D. 

M.D. 

Chairman 

M.D. 

Chairman 

M.D. 

Chairman 

C.M.D. 

C.M.D. 

Chairman 

Chairman at 3 
other Directors 

Chairman 

Rs. 

19,688 

15,,8, 

14,6g6 

14,,89 

16.041 -

19,000 

IS,90 !! 

53,456 
Average per 
head more 
than Ra. 

12,000. 

Chainnan, 
Managing Director 
and two full time 
Directors 

20,93 1 

79,688 
(average 
RS.19.922 
per head). 

( consolidated) 

._._- -.,.~.~.-.-------~--.--
-The C.M.D. has also been allowed use of Company', car for private) use (up to 

500 kms.) on payment of RI. 100. 

@The M. D. has allO been provided with the facility of Company's car for private use, 
expenditure for which has not been mentioned. 
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(iii) Undertakings in whose case annual expenditure on perquisites isle. 

than Rs. 111,000 per head . 4.4-

These are: 

S.No. Name of Undertaking Post Expenditure 

--.---------------------------- Rs. 
I Air India Charters Lt4. Chairman 

II Bharat Aluminium Co. Ltd., New Delhi C.M.D. 

3 Bharat Earth Movers Ltd., Bangalore C.M.D. 

4- Bharat Gold rvt;ines Ltd., Oorgum C.M.D. 

5 Bharat Heavy Plate & Vessels Ltd., Visakhapatnam C.M.D. 

6 Central Electronics Ltd. M.D. 1I,987 

7 Cocbin Sbipyard Ltd., Cocbin C.M.D. and Genl. !"~@ 
Manager. Consolidated 

8 Engineer~g Projects (India) Ltd., New Delhi C.M.D. 

g Export Credit Guarantee Corporation Ltd., 
Bombay. .... C.M.D. 

10 Garden Reach Shipbuildera & Engineers C.M.D. 
Ltd., Calcutta ... 

II HindUitan Antibiotics Ltd., Pune M.D. 

III Hin4ustan Copper Ltd., Caleutta C.M.D. and one 
Director 
(Consolidated) 

13 HilldUitan Prefab. Ltd., New Delhi M.D. 

14 HindUitan Salts Ltd., Jaipur C.M.D. 

15 Housing & Urban Develppment Corporation 
Ltd., New Delhi. C.M.D. 

16 India Fire-bricks & Insulation Co. Ltd., Murar 
(Bihar). M.D. 

17 Indian Rare Earths Ltd., Bombay M.D. 

18 Indo-Burma Petroleum Co. Ltd., Bombay C.M.D. 

Ig Jute Corporation of India Ltd., Calcutta (i) Chairman 

(ii) M. D. 
-----_._---- -_.-._-_ .. ---.---------------

4,605 

9,775 

157 

*The figure of Rs. 6~00 relates only to H.R.A. during 1976-77. In addition, the appoint-
ment letter shows that other perks like Company's car for private use, leave travel concesson, 
Medical facilities, P.F. contribution etc_ were also a\lowed to him but expenditure on this 
account not mentioned. 

@The figure of RI. 36-1;9 docs not include rent for quarter and the perquisite val ue Qf car 
with driver provided to Chairman-cum-Managing Director and also the ear WIth driver provided 
to G. M. (Director) expenditure for which hall not been shown. 

tThe figure of RI. 8.f.9o relates to HRS only-no other perks. 
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--------_._-_.- _. -----

S. No. Name of Undertaking Post Expenditure 

RI. 
110 JCIIOp & Co. Ltd., Calcutta C.M.D. 6,000 

!ll Kudremukh Iron Ore Co. Ltd., Bangalore C.M.D. . 6,134 

u Meta1l~ ~ Engineering COlliultanta (India) (i) M.D. 3,000 
Ltd., chi. . 

(ii) Joint M.D. 6,000 

113 Mogul Linea Ltd., Bombay M.D. 4-,66,-

Q4- National Hydro-Electric Power Corporation Ltd., 1,400 
New Delhi. . • • . . . C.M.D. (1-6-']6 to 

SI-S-,6) 

25 National Insurance Corporation Ltd., Calcutta Chairman 4-,200--

!l6 National Mineral Development Corporation Ltd., (i) M.D. 4-,!l00 

(ii) Jt. M.D. 1,14-1 

fl7 National Textile Corporation Ltd., New Delhi 
(Holding Company) . M.D. 6,&l5@ 

118 National Textile Corporation (Maharuhtra North) 
Ltd. C.M.D. 4,84' 

119 National Thermal Power Corporation Ltd., New 
Delhi. C.M.D. 9,II4-Sl 

110 State Farms Corporation ofIndia Ltd., New Delhi. Chairman 1,6gI££ 

31 Steel Authority oflndia Ltd., New Delhi Chairman II, I ooct 
32 Tea Trading Corporation oflndia Ltd. Calcutta C.M.D. r4-,SlIot 

33 Uranium Corporation oflndia Ltd. (Bihar) M.D' 8158 

34- Water at Power Development Consultancy Service 7'491 
(India) Ltd., New Delhi . C.M.D . 

35 Hindustan Steel Ltd., Ranchi Chairman 5,00:> 

-Bcsidea, the M.D. hal also been provided with a Chauffeur driver car and a lurnUhed 
flat expenditure for which has not been mentioned. 

"The figure relates to Calender year 1976. 

@The figure relates to House Rent only. 

"The figure relates to the period 7-11-1975 to 31-3-1977. 

"£Relates to period from July, 1976 to December, 1976. 

tIn addition, the Chairman is allO entitled to Contributory Provident Fund, medical 
benelita etc. for which expenditure haa not been mentioned. 

tThe figure of RI. 4320 relates to HOUle rent only. Staff car has allO been provided for 
official/private use for which expenditure has not been indicated. 

8The Managing Director is abo entitled to residential accommodation, Company's car, 
reimbursement of entertainment expenses but expenditure incurred on thC"~C" itrrrr 1 H rrt t-fCfI 
IDentioned. 
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S.No. Name of Undertaking POit kpenditure 

._-- .. ------

36 Artificial Limbe Mfg. Co. Ltd •• Kanpur 

37 Bharat Coking Coal Ltd .• Dhanbad (Bihar) 

38 Cashew Corporation of India Ltd.. Cochin 

39 Mazagon Dock Ltd .• Bombay 

(i) Chairman 

(ii) M.D. 

• M.D. and 3 other 
Directon 

RI. 
3.600 

10,800 

110,086 
Average per 
head leu 
than RI 
111.000. 

• (i) Chairman 5.1154-

(ii) M.D. 11.370 

• C.M.D. and other 15.436 
Directon Average per 

head leu 
than Ri. 
111.000. 

40 National Textile Corporation (Delhi. PllI\iab. 
Rilja'than) Ltd .• New Delhi. • • • C.M-D. 

41 National Textile Corporation (Madhya Pradesh) 
Ltd .• Indore.. • • • • • C.M.D. 

411 State Chemicall &: Pharmaceuticall Ltd., New 
Delhi M.D. and one 

43 SAIL (International) Ltd .• New Delhi 

.... N'1tional Textile C?rpOration (Gl.\iarat) Ltd., 
Ahmedabad 

---------- ------

Director 

M.D. and It other 
Directon 

Chairman . and 3 
other Directors 

18.934-
Average per 
head lell 
dian Ri. 
111.000. 

13.575 
Average per 
head less 
than RaJ 
111,000. 

116,1148 
A~age per 
bead leu than 
RI. 111,000. 

GUIDELINES ON PERQUISITES AS LAID DOWN BY THE DE-
PARTMENT OF COMPANY LAW ADMINISTRATION 

2.5. The Department of Company Law Administration have (vide 
their Circular No. 2/1S/74-CL. VII da.ted 7-9-1974) laid down the 
following guidelines/administrative ceilings on the perquisitesfbene-
fits allowable to the Managing Directors, whole-time DiI'eCtors, part-
time paid Directors and Managers ill public limited companies C1r 
private limited companies which are their subsidiaries:-

PART I 
"In the matter of approved perquisites and benefits to the 

above category of ~rsons, the following standards for 
detel'Jllining the administrative ceilings will be ordinarily 
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followed and the perquisites shown below will be excluded 
from the ceiling on the monetary value of the perquisites 
referred to in Part II to the extent specified against each:-

(i) Company's contribution towards Provident Fund:-So 
long as it does not exceed 10 per cent of the salary as 
laid down under the Income Tax. Rules, 1962. 

(ii) 

(iii) 

Company's contribution towards Pension/Superannuation 
Fund:-So long as such contribution, together with the 
contribution to Providen~ Fund does not exceed 25 per 
cent of the salary, as laid down under the Income Tax 
Rules, 1962. 

Gratuity: -Payable in accordance with an approved fund 
and which does not exceed one-half month's salary for 
each completed year of service, subject to a maximum of 
20 months' salary, or ~s. 30,000/- whichever Is less. 

(iv) Medical benefits for self and family:-Reimbursement of 
expenses actually incurred, the total cost of which to the 
company shall not exceed one month's salary in a year, 
subject to a maximum 0/. Rs. 5,000/- per annum or three 
months' salary, with a maximum of Rs. 15,000/- for a 
period of every three years of service. 

,<v) Passage benefits: -Passage benefits may be allowed to 
expatriate directors for self Bnd family at reasonable 
but not more frequently than once a year by economy 
class or once in two years by First Class. 

'(vi) Leave Travel Cona::esBion:-Actual fares, but not hotel 
expenses, etc., allowed to Indian Managing/whole time 
directors/managers for self, wife and dependent children 
once a year to and from any place in India. 

'(vii) Leave: -One full pay and allowances at the rate as allow-
able to other employees of the company, in terms of 
company's leave rules, but not normally exceeding one 
month's ,leave for every eleven months of service. In 
case expatriate directors, however, the limit of one month 
can be relaxed upto li or 2 months having regard to 
the leave rules of the company. Leave accumulated but 
not availed of will not, however, be allowe8 to be en-
cashed. 

'577 LS-2 



PARTIJ 

Any expenditure on the perquisites mentioned in Part I above 
lin excess of the limits indicated therein against each of the item. 
together with the monetary value of all the remaining perquisite. 
(including the following foul' items) shall be subject to an overall 
ceiling of 1/3rd of the salary/emoluments subject to a maximum of 
Rs. 30,000/- per annum or Rs. 12,000/- per annum as the case may 
be. The lower ceiling of Rs. 12,0001- per annum applied to cases. 
involving payment of minimum remuneration to managerial person ... 
nel in excess of the limits of 5 per cent and 10 per cent of the net 
profits as laid down in section 309 of the Companies Act, 1956. 

The perquisites may inter-alia inctu.de:-
(a) Furnished/unfurnished residential . accommodation, the' 

monetary value of the perquisites will be evaluated as 
per rule 3 of the Income Tax Rules, 1962. 

(b) Free use of car:-The monetary val11e of the perquisites 
will be evaluated as per rule 3 of the Income Tax Rules, 
1962. 

(c) Personal Accident Insurance:-Of an amount the annual' 
premium of which does not exceed RI. 1,000/-. 

(d) Free telephone facility at residence. 

Reimbursement of all entertainment and· other expenses actually 
and properly incurred for the business of the company will not be· 
treated as an item of remuneration, for the pUTpOses of section 19~ 
of the Act. It is, however, expected that having regard to its size, 
nature of business, etc.. the company will fix some upper ceiling 
within which such expenses -.rill be incurred. 

3. The working directors of the company are expected to attend 
meetings of the Board of Directors and of Committees thereof as a 
part of their normal duties for which they are being paid on a regular 
basis. As such. while approving the appoin~ent/re-appointment 
etc., of such working directors, the Central Government will not ordi-
narily allow payment of sitting fees to them. 

2.6. The Committee desired, as a part of their review of the various 
8speets of the working of Public Under~ngs, to examiDe the social 
and financial implications of perquisites enjoyed by the ExecutiveS' 
of the Undertakings. In this connection they had called for relevant 
Information through the Bureau of Public Enterprises. Their exa-
mination has been to a large extent frustrated because of the incom-
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pleteness of the information furnished which betrays an element of 
reluctance. It was not too much to expect of the Bureau of Public 
Enterprises, in the first instance, to inform the Public Undertakiop. 
what in their view constituted "perquisites" and thereafter ensure 
submission of complete information by them. The Committee caDDot 
therefore but take exception to the manner in which the question-
naire issued by them was handled by the Bureadu. The Bureau owes 
it to the Committee to explain the lapse in this regard. 

2.7. The Committee have attempted to formulate their views on 
the basis of what ever information that was placed before tllem. They 
find that as many as 28 Undertakings have stated that they have not 
incurred anyl expenditure on perquisites provided to their! Chief 
Executive8. This position in the opinion of the Committee is not 
quite easy to appreciate. It appears th~t these Undertakings do not 
have a clear concept of "perquisites" or they are deliberately evading. 
The Committee would therefore like to direct the Bureau to examine 
the various allowances and facilities provided by these Undertaking. 
to their Chief Executives immediately and inform ~e Committee 
about the veracity of the statement made by them in this regard. 
This should be fully discussed in the Annual Reports of the Public 
Undertakings without fail. 

2.8. The Committee are distressed to find that 16 Undertakings 
have not indicated clearly their expenditure on perquisites provided 
to their Chief Executives. The Committee cannot but consider it 
a deliberate ut on the part of these public undertakings to with. 
hold information from the Committee. The Committee wish to stress 
that expenditure on perquisites should be capable of being identified 
distinctly. The effort to suppress the information, whatever the 
reasons, should be condemned and censured. 

2.9. The Committee are disappointed that they could obtain the 
details of expenditure only from 69 put of 173 Undertakings. 25 of 
these Undertakings have incurred expenditure duriDg the year 1916--
77 in excess of Rs. 1000 per month per -head in providing various 
perquisites for the Chief Executives, nqmely. Chairman-cum-Manag-
ing Director or Chairman and Managing Director. The Committee 
feel that it deserves to be closely examined whether expenditure of 
Rs. 1000/. p.m. on perquisites was warrantetJ. 

2.]0. The expenditure relating to the Chairman of the Indian Oil 
Corporation Ltd was as high as Rs. 39,372 for the year 1976-71. Simi-
larly, the expenditure on the Managing Director of the Hotel Cor-.. 
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poradon of India Ltd., and on the Cbairman-cum-Managing Diredor 
of the India Tourism Development Corporation Ltd., was Rs. 31,494 
and 34,200 respectively. 

2.11. According to the guidelines on the salary strudure for the 
Chief Executives laid down by the Cabinet Secretariat in October, 
1965 as amended in October 1974, the maximum salary is RI. 4,000. 
On this basis the perquisites allowed in some Undertakings are as 
high as 75 per cent of the basic pay which is a clear violation of the 
guidelines issued by the Department of Company Law Administra-
tion. Benefits of this order in addition to the salary and allowances, 
passed on to the Chief Executives are by any standards, quite exces-
sive and unfair. 



m 
EXPENDITURE ON RENT FOR RESIDENTIAL ACCOMMODATION 

3.1. Aceording to the information received from 173 Undertakings, 
39 undertakings have incul'Ted no expenditure on ren"t.for the resi-
dence of their ChairmanIChairman-cum-Managing DirectorlManaging 
Director during the years 1974-75, 1975-76 and 1976-77. 

3.2. The position in respect of the remaining 134 undertakings is 
dealt with in the succeeding paragraphs. 
(a) Accommodation hired/owned by the Chief Executives for which 

House Rent Allowance was paid by tJte Company. 
3.'3. In the case of the following seven undertakings, residential 

accommodation is stated to have been hired by the Chairman/Chair-
man-cum-Managing Director/Managing Director for which they 
have been paid House Rent Allowance by the Company during 1976-
77:-

1. Bharat Aluminium Company Ltd. New Delhi. 
2. Hindustan Salts Ltd., Jaipur. 
3. Jute Corporation of India Ltd., Calcutta. 
4. National Research Development Corporation of India Ltd., 

New Delhi. 
5. National Small Industries Corporation Ltd., New Delhi. 
6. Sambhar Salts Ltd., Jaipur. 
7. Tea Trading Corporation Ltd., Calcutta. 

3.4. Out of the above, in the case of Bharat Aluminium Co. Ltd., 
New Delhi, the House Rent Allowance paid to the Chairman-cum-
Managing Director was Rs. 6,300 for 6 months period during 1976-77. 

3.5. The National Small Industries Corporation Ltd., New Delhi 
has stated "presently the NSIC has. not provided any house to its 
Chairman, Directors and Executives. The Corporation pays 30 per 
cent House Rent Allowance and the employees are required to pay 
10 per cent of the basic salary for arranging accommodation directly 
by the employees themselves." 

3.6. Sambbar Salts Ltd. Jaipur has stated:-
"No rent for the residence of Chairman and. Managing Director 

has been paid. The Cha1rmpn & Managing Director bu. 
IS 
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however, been paid House Rent Allowance as admissible 
to the other staff as per Rules and has been shown in Hin-
dustan Sals Ltd., Jaipur." 

3.7. In the case of three undertakings viz., (1) Agricultural Re-
finance and Development Corporat~on, Bombay, (2) Bharat Electro-
nics Ltd., Bangalore, and (3) Hindustan Machine Tools Ltd., Bangalore, 
the Chief Executive, viz. Chairman/CMDjMD are stated to be stay-
ing in their own flats but House Rent Allowance paid by the Under-
takings concer'ned if any, has not been indicated. This has been done 
with the object to suppress the facts. 

3.8. The Bureau of Public Enterprises have issued Guidelines for 
House Rent Allowance etc. in Public Sector Undertakings [vide their 
O.M. No. 2 (142) 168-BPE (GM) dated 6th September, 1968 and a.M. 
No.2 (149) /6'8-BPE (GM), dated 19th July, 1973] wherein it has been 
stipulated inter alia that "while public enterprises should not deviate 
from the House Rent Allowance admissible under Central Govern-
ment rules in places other than 'A' Class cities, 25 per cent of basic 
pay should be the ceiling for House Rent Allowance payable by the 
Enterprises themselves over and above 10 per cent to be borne by 
the employees, to all employees of public Enterprises irrespective 
of pay, stationed at the major 'A' Class cities of Delhi, Calcutta and 
Madras. In Bombay the corresponding ceiling of House Rent Allow-
ance was indicated at 30 per cent of pay for all employees. 

Hiring of houses should not normally be resorted to and payment 
of house rent allowance as admissible under the rules of companies 
should be the normal practice. In the case of key officials, however, 
if it beomes inevitable to hire houses. the ceiling for monthly rental 
should be 10 per cent of pay plus H. R. A. admissible at the station, 
taking into account also the enhanced rates for Delhi, Calcutta, 
Madras and Bombay for hiring houses at these places. In the other 
place 10 per cent of pay plus H.R.A. admissible at the Government 
rates plus a further margin of 10 per c,ent of pay could be allowed. 

Hyderabad has also since been brought to the status of 'A' Class 
city ....... The matter has been considered and it has been decided 
that the ceiling may be raised to 25 per cent in the case of ~yderabaa 
also." 

3.9. The Committee had reasons to believe that there was wide 
disparity both in respect of the Bcale of accommodatioD occupied and 
the rent paid by the Chief Executives for the accommodation owaed 
or .hirecl by the Undertakings as well as the house rent allowance 
paid to them when they made their own arranpm8llu. They had 
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therefore specifically called for the relevant details. From the 
information receive .. they find that as many as 39 Undertakings have 
stated that they have not incurred any expenditure on rent. It is 
quite possible that these Undertakings have regidly interpreted the 
relevant question of the Committee as being in the DBture of eliciting 
information only on rent paid for the hiring of accommodation for 
·occupation by the Chief Executives. The Committee would like to 
clarify that what was intended by them was the expenditure on pro-
vision of accommodation whether in the nature of the rent paid by 
them for the hire or house rent allowance paid to the Executives 
!Should be given. On this basis the position in respect of these Under-
takings should be reviewed by the Bureau of Public Enterprises. The 
result of the review should be intimated to the Committee in the 
light of their subsequent observations .. 

3.10. The Committee note that the Chief Executives of 3 Under-
takings namely, Agricultural Refinal!ce & Development Corporation, 
Bharat Electronics Ltd., and Hindustan Machines Tools Ltd., have 
occupied) their own accommodation gotting house rent allowance. 
Unfortunately the house rent allowance paid by the Undertakings 
bas not been indicated perhaps deliberately in order not to enable 
the Committee to see whether the gUidelines issued in this regard 
have been strictly adhered to. This should at least now be ensured 
by the Bureau of Public Enterprises who should in addition examine 
the basis for payment of house rent allowance in such cases. Here 
again the Bureau has been mechanically obtaining and passing on 
the information to the Committee without applying its mind, which 
is deplorable. The Committee would await their report in this 
regard. 

(b) Accommodation of the Undertakings occupied by !the 
Chief Executives 

3.11. In respect of 23 undertakings the Chief Executives have 
been provided with accommodation, owned by the Undertakings, 
the particulars where of are as under:-

~. No. Name of Undertaking 

I Bharat Coking Coal Ltd., (Bihar) 

!2 Bharat Gold Mines Ltd., Oorgum (Kerala) 

3 Bharat Heavy Plate & Venela Ltd., Vilakhapatnam 

.. Bharat Petroleum Corporation Ltd., Bombay ----------_._._--

POIt 

CMO 

CMD 

CMD 

CMD 

Area 
occupied 

ea. ft. 
~ooo--g500 

N.A. 

N.A. 

4004---
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8.No. Name of Undertakings Post Expendi t Ul"e' 

5 Braithwaite 8t Co. Ltd., Calcutta MD 1300 Sq. rtp 

6 Burn Standard Company Ltd., Calcutta CMD N.A. 

7 Film Finance Corporation Ltd., Bombay GM N.A. 

a Heavy Engineering Corporation Ltd., Ranchi eMD N. A. 

9 Hindustan Antibiotica Ltd., Pimpri (Pune) CMD N..A. 

10 Hindustan Shipyard Ltd., Visakhapatnam CMD :tOgO 

II Indian Rare Earths Ltd., Bombay MD N.A. 

u Indian Telephone Industriea Ltd., Bangalore CMD N.A. 

13 lnatrurnentation Ltd., Kota MD N.A. 

14 Jeuop 8t Co., Ltd., Calcutta CMD N.A. 

J5 LlC of India Ltd., Bombay Chairman 1400Sq.r~ 
MD 2200 " 

J6 Manganese Ore Ltd., Nagpur . CMD 4460 OJ· I, Mogul Linea Ltd., Bombay MD 11000 .. 
J8 National Newaprint 8t Paper Mill, Ltd., Nepanagar (M.P.) CMD 4000 .. 
19 National Textile Corporation (Gujarat) Ltd., Ahmedabad CMD 1200 .. 
20 Neyveli Lignite Corporation Ltd., Neyveli( T.N.) CMD N.A. 

III Oriental Fire & General Insurance Co. Ltd., New Delhi CMD 1163I1Sq.ft. 

1111 Tannery and Footwear Corporation (India) Ltd., Kanpur MD N.A. 

$13 Bokaro Steel Ltd. M.D. N.A. 

3.12. Out of the above mentioned 23 undertakings, in the case of 
three undertakings, namely, Bharat Gold Mines Ltd., Oorgum, 
Hindustan Antibiotics Ltd. Pimpri and LIC of India Ltd. Bombay, 
it has been stated that recovery of rent at the rate of 10 per cent 
of basic pay of the executives is made from them. In the case of 
one undertaking namely Bharat Coking Coal Ltd., Bihar, recovery 
is made at the rate of 5 per cent of basic pay. 

3.13. National Newsprint and Paper Mills Ltd. Nepanagar has. 
stated that a rent @ Rs. 125 per month has been recovered from 
the Chair!nan-cum-Managing Director for the premises. 



3.14. In the case of 5 Undertakings viz. (1) Bharat Heavy Plate 
& Vessels Ltd., Visakhapatnam, (2) Burn Standard Company Ltd., 
Calcutta (3) Film Finance Corporation Ltd., Bombay (4) National 
Textile Corporation (Gujarat) Ltd., Ahmedabad and (5) Neyveli 
Lignite Corporation Ltd., Neyveli, it has been stated that rent is 
recovered as per rules of the Company. The rate of recovery have 
not been stated. 

3.15. In the case of the following thirteen undertakings, there is 
no mention about the recovery of rent from the occupant:-

(1) Braithwaite & Co. Ltd., Calcutta. 
(2) Heavy Engineering Corporation Ltd., Ranchi 
(3) Hindustan Shipyard Ltd., Visakhapatnam. 
(4) Indian Rare Earths Ltd., Bombay. 
(5) Indian Telephone Industries Ltd., Bangalore. 
(6) Instrumentation Ltd., Kota. 
(7') Jessop & Co. Ltd., Calcutta. 
(8) Manganese Ore Ltd., Nagpur. 
(9) Oriental Fire & General InS'W'ance Co. Ltd., New Delhi. 

(10) Tannery & Footwear Corporation (India) Ltd., Kanpur. 
(11) Bokaro Steel Ltd., Bihar. 
(12) Bharat Petroleum Corporation Ltd., Bombay. 
(13) Mogul Lines Ltd., Bombay. 

3.16. Plinth Area occupied.-It will be seen from the table at 
pages 32-33 that in the case of 2 undertakings (Bharat Petroleum 
Corporation Ltd., Bombay and Manganese Ore Ltd, Nagpur), the 
Chief Executives occupy area above 4000 sq. ft. in the case of other 
2 'Undertakings (viz. Bharat Coking Coal Ltd., Bihar and National 
Newsprint & Paper Mills Ltd., Nepanagar) between 3001 and 4000 
sq. ft. and in case of 4 undertakings (viz. Hindustan Shipyard Ltd., 
Vishakhapatnam, LIC of India Ltd., Bombay, Mogul Lines Ltd., 
Bombay and Oriental Fire and General Insurance Co. Ltd., New 
Delhi) between 2000 sq. ft. and 3000 sq. ft. 

3.17. 13 undertakings have not disclosed the area occupied by the 
Chief Executives. 

(c) Accommodation hired by the undertakings and occupied by 
their Chief Executives 

3.18. As many as 100 'Undertakings have incurred expenditure on 
hiring residential accommodation fDr tbeir Chairman/Chairman-
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.cum-Managing Director !Managing Director. Out of these, in the 
case of 43 undertakings the expenditure was less than Rs. 1000 per 
month. 

3.19. In 56 cases given in Appendix I rent of Rs. 1,000 or more 
per month was paid by the undertakings during the whole or part 
(If the period 1974-75 to 1976-77. 

3.20. Analysis of expenditure incurred by them during 1976-77 
"shows that in the case of two 'Undertakings (viz. Air India, Bombay 
and Oil and Natural Gas Commission, Debra Dun) the rent paid by 
the undertakings concerned was more than Rs. 2500 p.m., in the 
case of four 'undertakings (viz. Bharat Heavy Electricals Ltd., New 
Delhi, Caltex Refining India Ltd., Bombay, Handicrafts and Hand-
looms Exports Corporation of India Ltd., New Delhi and Madras 
Fertilizers Ltd., Madras) the financial liability of the Undertakings 
concerned ranged from Rs. 2001 per month to Rs. 2500 per month; 
in the case of 14 undertakings, the rent paid by the undertakings 
ranged from Rs. 1501 p.m. to Rs. 2000 p.m. per head and in the 
case of 26 undertakings the financial liability of the undertakings 
-concerned for providing accommodation to their Chief Executives 
.ranged from Rs. 1000 to Rs. 1500 per month. 

3.21. In the case of Electronics Trade & Technology Develop-
ment Corporation Ltd., New Delhi though its Managing Director is 
living in an accommodation hired by the Corporation with covered 
area of 1537 sq. ft., the net financial liability of the Corporation in 
:this regard has not been indicated. The Corporation has stated as 
:under:-

"The' building located at 15/48, Malcha Marg, New Delhi is 
commercial building of which the basement, ground floor, 
mezzanine are used for commercial purposes and the 
first floor is to be used as residence only. The entire 
first floor of 1537 sq. ft. has three bed rooms and one 
large drawing-cum-dining room and kitchen. M.D. is 
'USing two bed rooms and kitchen exclusively for resi-
dence and one bed room is surrendered by him for use 
as office. The drawing room is being utilised frequently 
for holding conferences, meetings and for get togethers 
of Company's business counter parts including many 
foreign delegates. The Company does not spend any 
extra amount for hiring accommodation in hotel or any 
other places for these purposes. 10 per cent of the pay 
of the Managing Director is recovered towards rent in 



accordance with the B.P.E. Circular No. 2 (12) /74-Adm.I 
dated 19-4-1976." 

3.22. Plinth Area occu.pied.-It will be seen from Appendix I 
that in the case of 4 undertakings (i.e. Engineers India Ltd., New 
Delhi, Handicrafts and Handlooms Exports Corporation of India 
Ltd., New Delhi, Hindustan Paper Corporation Ltd., Calcutta and 
Rural Electrification Corporation, New Delhi) the Chief Executives 
occupied area above 4000 sq. ft. in the case of 6 undertakings (i.e. 
Bharat Heavy Electrical Ltd., New Delhi, Cochin Shipyard Ltd. 
Cor-hin, Hindustan Aeronautics Ltd., Bangalore, Indian Oil Corpo-
ration Ltd., New Delhi, Kudremukh Iron Ore Co. Ltd., Bangalore 
and Mazagon Dock Ltd., Bombay) between 3001 and 4000 sq. ft and 
in t.he case of 19 undertakings the Chief Executives occupied area 
between 2000 and 3000 sq. ft. 

3.23. 18 undertakings have not disclosed the plinth occupied by 
their Chief Executives. 

3.24. The Committee on Public Undertakings in their Eighth Re-
port (Third Lok Sabha)-1964-65 on Townships and Factory 
Buildings emphasised the need to reduce expenditure on townships 
and to lay down norms and standards for residential accommodation 
for adoption by the Public Sector Undertakings. It was stated in 
the Government's reply that the matter had been examined and 
revised scales of accommodation and pay ranges fixed with a view 
to achieving economy and communicated to Public Ul!.dertakings 
for adoption. In their Memorandum No. 378-Adv(c) /Cir. 10/66 
dated 2-12-66 on Industrial Housing, addressed to all Ministries 
of the Government of India, the Bureau of Public Enterprises had 
laid down that the future construction of residential bulldings in 
public enterprises should conform to the following standards and 
pay ranges:-

I 
II. 
III 
IV • 
V 

VI . 

----.---~.--------

Plinth Area"sq. ft. ._---------- ------
365 Upto R.I. 
400 RI. 

• 600 as. 
goo R.I. 
1500+ilOO (Servant'. IU. 
quaTter &: We) 

ilIOO-f-il+O (Servant'. R •. 
quarter) +1125 
(Garage) 

Pay. range 

110 

III to 900 
SOl to 600 

601 to 1Il50 

11151 to !lOGO 

200 I and al)J\N" 
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3.25. The Committee, after considering Government's reply had 
further recommended in their 19th report (Fourth Lok Sabha)-
1967-68 that the existing six categories of houses shO'Uld be reduced 
to four. 

3.26. The matter was examined by Government and it had been 
decided in supersession of the previous instructions on the subject 
that the future construction of residential buildings should con-
form to the following standards and pay ranges as stated in the 
BPE's circular No. 658/Adv. (c) /71 dated 14th July, 1971:-

--------------------------------------------------
Type 

A 

B 

C 

D 

NOTB.- *(a) 

(6) 

•• 

Plinth Area. (sq. ft.) 

a85 

600 

goo 

Pay Range •• 

Upto 
RI. 300 

RI. 301-700 

Rs. 7°1-1400 

15OO+lZ00 (Iervant's RI. 14001 and above-
room and w.e.) 

-----------_._------- -

The plinth areas indicated above are exclusive of staircase component-
Pay ranges are exclusive of the dearneu pay as well as increase due to wage 
Board Awards,siDCt! December,Ig66. 

Gar~ (ll15 sq. ft. each) may be provided on 100% basi. for all officers 
drawing aaalary ofRs.lZOOI/. and above as well as for Heads of Depart. 
ments. For the remaining officers entitled to Type D quarten, garages may 
be provided on 50% basis. . 

These pay ranga have since undergone change as a rault of revis ion 
in the pay .calea. 

3.27. The Committee learn that the Chief Executives of 23 Under-
takings mentioned in para 3.11 are in occupation of accommodation 
owned by the Undertakings. There is however no mention of the 
recovery of rent in respect of 13 of these Undertakings. The Com-
mittee would like to know whether in these cases the Chief Execu-
tives have been provided rent-free accommodation and if so why. 

3.28. The Committee further note that in the case of 5 under-
takings mentioned in para 3.14, although it has beeR stated that rent 
Is recovered as per rules, the rate of recovery has curiously not been 
disclosed. The Commiteee would like the Bureau of Public Enter-
prises to enl1U'e that in these cases the recovery of rent has been as 
per the guidelines issued. In the case of Bhuat Coking Coal Ltd., 
the recovery Is stated to be made at the rate of 5 per cent. The 
Committee y,'ould like to know why the rat. of reCQvery is so low 
~is case. 
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3.29. Despite clear instructions issued by the Bureau of Public 

Enterprises in September, 1968 that "hiring of houses should not 
normally be resorted to and payment of ho,use rent allowance as 
admissible under the rul.C<!! of the Company should be the normal 
practice," as many as 100 undertakings have chosen to hire aacom-
modation for their Chief Executives. In respect of 14 of these 
undertakings rent paid by them was in excess of Rs. 1500 per month 
per accommodation although not all of them were at Bombay, Cal-
cutta or Delhi. In view of such excessive expenditure on hirin&' 
accommodation, the Committee deprecate the practice of hiring 
accommodation indulged in by a majority of public undertakings. 

3.30. According to the instructions referred to in the preceding 
paragraph the ceiling for the monthly rental should be 10 per cent 

. of 'pay plus house rent allowance admissible, in case it becomes in-
evitable to hire houses. This part of the instructions also has been 
violated with impunity by a number of undertakings tn-as-much 
as the monthly rental has apparently exceeded the ceiling in the 
case of Air India, Bharat Heavy Electricals Ltd., Caltex Refining 
India Ltd., Central Fisheries Corporation Ltd., Handicrafts and 
Handloom Export Corporation of India Ltd., Hindustan Aeronautics 
Ltd., Hindustan Steel Works Construction Ltd., India Tourism Deve-
lopment Corporation Ltd., Indian Oil Corporation Ltd., Industrial 
Development Bank of India, Madras Fertilizers Ltd., on and Natural 
Gas Commission, Rehabilitation Industries COl'poration Ltd., Richard-
son & Cruddas Ltd., Rural Electrification Corporation Ltd., State 

. Trading Corporation of India Ltd. and SAIL (Internartional) Ltd. 

3.31. Another aspect to which the Committee would like to draw 
attention is the indiscriminate allotment of accommodaticm owned 
01' hired by the undertakings, far in excess of normal requirement. 
For . instance, the Chief Executive.; oCCUpy accommodation exceed-
ing a plinth area of 3000 sq. ft. each in the case of 14 undertakings 
as indicated in paragraphs 3.16 and 3.2!. Hence the explanation for 
inordinately high monthly rental for the accommodation hired can 
be found in needless excessive accommodation hired and it was not 
as if the market rate of rent was very high. The Committee are 
clear in their mind that if only the allotment of accommodation had 
been regulated within the limits already laid down in pursuance of 
the recommendations contained in their Eighth Report (Third Lok 
Sabha) and Nineteenth Report (Fourth Lok Sabha), the Under-
takings would have been saved from unnecessary additional or 
avoidable expenditure. A comprehensive review of the position by 
the Bureau of Public Enterprises is therefore called for and on the 
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basis of the results thereof, accommodation hired in excess 01 
reasonable limits should be relinquished and smalleraccommoda-
tion within the rental limit prescribed should be hired. 

3.32. The Committee are distressed to find that as many as 31 
undertakings have not disclosed the plinth area occupied by the 
Chief Executives in respect of the accommodation either owned or 
hired by too Undertakings. This non-disclosure is reprehensible. 
An exercise of the kind indicated in the foregoing paragraph should 
also be undertaken by the Bureau in respect of these after obtaininc 
complete detaUs. 



IV 

EXPENDITURE ON INTERIOR DECORATION OF RESIDENCE: 
OF CHAIRMENIMANAGING DIRECTORIDIRECTORS AND 

EXECUTIVES. 

4.1. Out of the 173 undertakings from whom information re-
garding expenditure on interior decoration of residence of Chair--
menjManaging Directors/Directors and Executives has been re-
cehred, 162 'Undertakings have stated that their expenditure on that 
account was 'NIL'. Indian Telephone Industries Ltd., Bangalore 
has stated that "no separate expenditure is incurred for decoration 
of Chairman's residence but the same is covered in the general 
maintenance of Township buildings-residential". . 

4.2. Details of the 11 undertakings which have incurred expen-
diture on this aCCO'lUlt and the amount of annual expenditure bl-. 
curred by them during the years 1974-75 to 1976-77 are as under:-
--------------" ---

S.No. Name of Undertaking 

I. Balmer Lawrie &: Co. Ltd., Calcutta (Consolidated) 

II. Bharat Petroleum COI"PIl" Ltd .• Bombay: 
. (i) C &: MD 

(ii) Directors/Executivc:s 

3. Bridge &. Roof Co. (P) Ltd., Howrah (ColllOlidated) 

4. Cotton Corporation of India Ltd., Bombay (Con-

1974-75 
(RI.) 

Expenditure 

J97€f77 
(RI.) 

3.410 

11,55,066 

~ 3.500 4.500 4,500 . 
(15 montba) 

solidated) Nil 

5. Eutern Coalfields Ltd .• Aaansol (Wett Bengal) 

(i) C&'MD 

(ii) Executives 

6. Hindustan Machine Tools Ltd., Bangalore, (Con-
lolidated) 

--_ ... _--_._------------- . 

9,000 

7,753-- 111.755 

10,6111 18.687 

._-------
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:'i .No. Name ofUndertakillg 

7. Indian Drugs & Pharmaceuticals Ltd., New Delhi 

8. Indian Rare Earths Ltd., Bombay (Consolidated) . 

g. Industrial Development Bank of India, Bombay: 

(i) C&MD 

(ii) Executive Director. 

10. Modern Bakeries (I) Ltd., New Delhi (General Man· 
ager Calcutta Unit) . . . . . 

-II. Scooters India Ltd. Lucknow (Consolidated) 

TOTAL 

Expenditure 
1974-75 19~-76 1976-77 
(Rs.) ( s.) (Rs.) 

6,467 

Nil Nil 4,000 

1,493 

16,000 

1,186 1,934 4,232 

Nil 1,400 Nil 

53,912 55,229 3,49,670 

4.3. It will be seen from the above table that the total expendi-
ture incurred by the 11 undertakings on decoration of residence of 
their Chairmen/Managing Directors/Directors etc. during the three 
years 1974-75, 1975-76 and 1976-77 amounted to Rs. 4,58,811, break-
up of which year-wise is given below:-

Year Amount 

1974-75 53,912 
1975--76 55,229 
1976·77 3,49,670 

TOTAL: 4,58,811 

4.4. It is further seen that the expenditure on this account has 
'shot up from Rs. 53,912 in 1974-75 to Rs. 3,49,670 in 1976-77, an 
increase of 548.5 per cent. The increase in expenditure during 
1976-77 in the case of Bharat Petroleum Corporation Ltd., Bombay 
-to the extent of Rs. 2,58,476 is significant. 

4.5. The Committee are concerned to note. that 11 undertakings 
mentioned in para 4.2' have incurred expenditure of Rs. 0.54 lakh, 
"Rs. 0.55 lakh and Rs. 3.50 lakhs during the years 1974.75, 197-76 
and 1976·77 respectively. In the opinion of the Committee, there 
·should not at all be any occasion for any wasteful expenditure on 
the part of Public Undertakings on the interior decoration of the 
~esidences of their Executives. What distresses them most Is the 
/:': 
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escalation of the expenditure in this regard in the 11 undertakinp 
during the year 1976-77. This was lareely due to what appears to 
the Committee to be totally unjustified expenditure of Rs. 2.58 lakhl 
by the Bharat Petroleum Corporation Ltd., alone. The Committee 
would like to know the details of the interior decoration and the 
need thereror. In future, this should be totally stopped. 



·e •. v 
. PROVISION OF CARS FOR THE PERSONAL USE OF THE 

cmEF EXECUTIVES 

5.1. It has been observed that public 'Undertakings are providing 
a car for the personal use of the Chief Executives of the public 
undertakings on nominal payment. A few of the examples of this 
nature, which have come to the notice of the Committee are men-
tioned below:-

5.2. The Minerals & Metals Trading Corporation of India Ltd. 
has placed one car each at the disposal of the Chairman and the 
Directors (four Directors in 1974-75, three Directors in 1975-76 and 
two each in 1976-77 and 1977-7'8). The amount recovered from the 
officers concerned is Rs. 100/- per month. Average km. done per 
month by these cars on non-official duty ranges from 277 kms. to 
11091 kms. The highest distance related to that of the Chairman 
during the year 1977-78. 

5.3. The Engineering Projects (India') Ltd., has provi<h!d for its 
Chairman-cum-Managing Directors one car for purpose of personal 
use and an amount of Rs. 100 per month is recovered upto the 
journey of 500 kms. and beyond 500 kms. @ 0.37 paise per km. is 
recovered. Average km. done by this car on non-official duty per 
month is as follows:-

1974-75 
1975-76 
1976-77 

560 kms. 
605 kms. 
55~ kms. 

5.4. The Chairman and Managing Director of the Indian Road 
Construction Corporation Ltd., has been provided with a Corpora-
tion's car. On an average a sum of Rs. 63/- per month is recovered 
for travelling in the car from garage to office and back. This car 
has not been utilised by the Chairman and Managing Director for 
non-oftlcial duty. On an average the car runs 210 kms. per month 
from garage to office and back. 

5.5. In the Central Mine Planning & Design Institute Ltd., one 
car has been earmarked for the Chairman-cum-Managing Director 
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for ready availability out of the common pool of staff cars. This 
car is also used by others, when required. Recovery is made on 
the actual kms. run for the private use. 

17 6. The Mogul Line Ltd. has provided to the Managing Director 
a Chauffeur driven car at the headquarters at the rate of Rs. 100 
p.m. as horse power of the car is less than 16 towards private use 
which is 1imited to 5{)O kms. This limit of 500 kms. prescribed is 
adhered to. The car has been allotted and is being used by the 
Managing Director, as per the terms and conditions of his service 
as sanctioned by the President of India vide his letter No. SY-21-
(10) /70 dated 15--6-1972. 

5.7. The ManagiJ;lg Director, Instrumentation Ltd. has also been 
provided with a car in terms of Ministry of Finance, Department 
of Expenditure O.M. No. F2 (18) PC-62J, dated 20-11-1974. Rs. 100 
per month are being recovered from Managing Director for non-
duty journeys limited to 500 kms. per month. Average km. done 
per month on non-official duty during 1977-78 in 253 kms. 

5.8. Some of the other Public Undertakings, which have clearly 
indicated that they maintain cars for the exclusive use of their 
Chairman I Directors are:-

1. Biecco Lawrie & Co. Ltd. 
2. Computor Maintenance Corporation Ltd. 
3. Hindustan Prefab Ltd. 
4. Hinctustan Organic Chemicals Ltd. 
5. Indian Airlines 
6. Mazagon Dock Ltd. 
7. Tea Trading Corporation of India Ltd. 
8. New India Assurance Co. Ltd. 

5.9. Though provision of a car for the exclusive use of the Chief 
Executives for om~ial purposes could be somewhat justified, per-
mitting non-duty use of the car with nominal recover'y does paM 
on undue benefit. The Committee however note that according to 
the guidelines issued in September 1968, the Chief Executives and 
wholetime Dil'lectors as well a~ incumbents of other top-level ap-
pointments could be allowed car for private purpose on condition 
that non-duty j~rneys should not exceed 500 kilometres per month 
for which recovery at specified rates was envisaged. From the 
available information it is seen that Minerals and Metal Trading 
Corporation of India Is allowing private use of cars by the Ch." 



man and the Directors on recovery of Rs. 100 per mpnth irrespective 
of the distance travelled. It seems to the Committee to be extra-
ordinary becaus~ in the case of the Chairman the average distance 
travelled on non-official duty during 1977-78 was as hig'h as 1109· 
kms. per 'month. 

5.10. In t~e case of Engineering Projects (India) Ltd., recovery 
f'lr non-duty distance travelled in excess of the limit is stated to be 
at the rate of 37 paise per kilometre. 

5.11. As the meagre rates of recovery for the non-oftici~1 use of 
car must have been fixed long back and since 1973 there has been 
enormous increase in the cost of petrol, oil and lubricants as also 
in the cost of cars, these rates should be reviewed and enhanced 
suitably. Further, there cannot be any use of the cars for non-
official purposes without payment of market rates. In this connec-
tion, the Committee recall a recommendation in paragraph 2.102 of 
their 9th Report presented to Lok Sabha .n 26-4-1978 which has 
been accepted by the Government. Accordingly. exclusive use of 
cars by the Executives of the Public Undert,mings should be stop-
ped instead, suitable conveyance allowance should be given wherever 
absolutely eS!lentlal. ~' ; 



VI 
SECTION II 

PERQUISITES ENJOYED BY AIR INDIA EXECUTIVES DRAW-
ING RS. 2000/- PER MONTH AND ABOVE 

6.1. Following are the details of expenditure on perquisites 
(item-wise) enjoyed by Air India executives drawing Rs. 2000/- per 
month and above during each of the years 1974-75 to 1977-78:-

(Amount in lakhs of RI, 
.--- --. ----- ._--_. 

S.No, Name of Perquiaite 1974-75 1975-76 1976-77 1977-78 

1 Personal EnUrtainmtnt E"",nditwr,: 

No. of Officers 1I6 1I8 43 48 
Total Expenditure 0·88 0·85 0'9' 1 ,08 

II Car Expenses : 

No, of Officers .a 58 54 63 
Total Expenditure 9,64 11'48 lo'811 1~'34 

Persnnal Pd~"! Bearer : 

No. of Officer. 7 7 8 8 

Total Expenditure o· 19 o· 19 0'111 0'18 

f El"tricily Charg,s : 

No. of Officen 5 7 6 5 
Total Expenditure 0'03 0'03 0'04 0'04 

5 Rtsitk"tial accommod.tion (oWMd & I4tlUd) 

No, of Officers 63 63 65 66 

Total Expenditure 10'43 9'74 10'118 10'73 

6 Fumitur, : 

No, of Officers 119 31 117 27 
Total Expenditure 0'57 0,60 0'53 0'53 

- --.- --..--.--- -----~ .-
(A)· Total value of all Peru per annwn III' 74 QII'89 QII'So 114'go 

(8) No, of Offieera (Unduplicated) 63 63 65 66 

(C) Avera~e value of perks per officer 
(A-B, . . • . O'1I4 0'36 o'S5 o·gS 

--.. -~- .. ._- . __ ... __ ... -._. -
NOTE.- Perquisite value given is the total value of facility leu recovery for items like 

ear, hoUie etc, It may be mentl~ned that thi, ~ not reprell!ftt. P«:"~uiaite value 
since it is baaed on the presumNttioo that the entire uuge 0{ the lacillty for pre-
sonal use and nothing II for 0 cial use which naturally would not be thp. ea",. 

31 .~ 
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6.2. The following expenditure was incuorred in providina 

perquisites to some of the top Executives of Air Ind'a during the 
years 1975-76, 1976-77, 1977-78 and 1978-79:~ , 

I Shri J.R.D. Tata, Chairman (Retd.) • 

II Shri N.H. DlUtur. Former Commercial 
Dirf'ctor 

3 Shri K.G. Appuaamy, Managing Director 
(w.e.f. 20-7-77) 

4 Shri I.D. Sethi, Commercial Director 

5 Shri K.K. Unni, Former, Managing 
Director 8B,77!2 

6 Shri S. K. Kooka, Former Commercial 
D~~ ~~ 

TOTAL 

Rs. 

117.985 

8g,111 

36037 1 

62,3 111 

91!,B'7 

34.050 

Rs. R •. 

31•684 
(retirffi 
w.e.f. 
1-~l-I978) 

91,796 
~~~fnf'd 
5-4-78) 

39,567 72,651 

66,4 14 72,685 

114.9 10 
(retirffi 
w.e.f. 
110-7-77) 

19.7B1 
(I'Mligned 

w.e.r. 
211-B-77) 

---------- -----------------------.. 

6.3. From the information made available, the Committee find 
that Air India spent Rs. 2l.74 lakhs in 1974-75, as. 22.89 lakhs U. 
1975-76, Rs. 22.80 lakhs in 1976-77 and Rs. 24.90 lakhs in 1977-78 in 
providing perquis1tes to 66 of its executives drawing as. 2000 and 
above (This does not include perquisites enjoyed by about 2050 
officers posted outside the country all of whom draw pay more than 
Rs. 2000 p.m.) The average annual value of perquisites per officer 
in India is of the order of Rs. 33,000/- to Rs. 39,0001- during the 
period under review. In other words, the value of perquisites 
enjoyed by each of the executives cost Air India as much as Rs. 3250 
per month in 1977-78. This per capita expenditure on perquisites 
is a grees underestimate as it does not include freel concessional leave 
passage benefits for an officer and his famUy whichapin, strangely 
enough, is transferable, telephone facility, club membership expendl-
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ture etc. Even this is a fantastic amount indeed considering the 
low per capita income in the country in general and the perquisites 
available to other Public Sector Executives and GovernJPent ser-
vants of similar status in particular. 

6.4. The Committee observe that the expenditure on perquisites 
enjoyed by a former Commercial Director (Shri N. H. Dastur), was 
of the order of Rs. 81,905 in 1975-76, Rs. 89,111 in 1976-77 and 
as. 91.796 in 1977-78. A former Managing Diredor (Shrl K. K. 
Unni) outstripped him by spending as much as Rs. 88,772 in 1975-76, 
Rs. 92,817 in 1976·77 and Rs. 24,910 during a period of four months 
prior to his retirement in July, 1977. Alnong the present executives, 
the Managing Director (Shri K. K. Appusamy) and the Commercial 
Director (Shri I. D. Sethi) have each incurred an expenditure of 
over Rs. 72000 during 1977·78. 

6.5. The Committee have discussed the unedifying aspects of this 
spectacle in the concluding paragraphs of this Report. 

A. Personal Entertainment Expenditure 

6.6. About 44 officers (Chairman based at Delhi and the Dy. 
Controller-Ground Handling based at Delhi and other 42 officers 
based at Headquarters) are allowed reimbursement of expenditure 
on personal entertainment of official contacts subtjeci to certain an-
nual lim:ts for which no detailed account is required. The annual 
limits in respect of these officers are as under:-

I. Chairman (I) 

IZ. Managing Director (I) 

3. Deputy Managing Directors (IZ) 

4. Senior Departmental Heads (5) 

5. Other Departmental Heads (5) 

6. Chief Vigilance and Security Manager (I) 

7. Puhlic Relations Manager (I) 

o. Principal Training College (I) 

9. D(~puty Directors of Engineering (2) 

I(). 0, puty C'.mm~rcial Director (I) 

11. C<>mmercial Managers (10) . 

12. Deputy Director of Finance (I) 

J.lmit (RI. p.a.) 

6600 

6600 

6000 

5400 

1Z400 

12400 

12400 

1Z400 

11400 

12400 

12400 

~ 

I 
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II. Controller of Civil Works (I) & Pcopertiea 

I" D:puty Director of Plftonnel and IndUltrial Relation. (I) 

_, 15· Engineering Managers (5) 

10. 1>.:puty Directors uf Operation (rl) 

l I,. Sr. ny. ControJler-Ground Handling (I) 

18. Deputy Public Relationa Manager (I) 

19' Induatrw Relations Manager (I) 

20. Deputy Controller, Delhi (I) 

1800 

1800 

IrlOO 

1800 

goo 

6.7. Details of actual expenditure incurred by these officers 
during the years 1974-75 and 1977-78 M'e given below:-

1975-76· 

1976-77· 

1977-78 . 

. RI. 91,300 

. RI.I,08,468 

Some of the top executives who spent practically the full amount 
fixed for them during 1977-78 are:-

I. Shri K. K. Unni • 

rl. Sbri K.. O. AppUl&lllY 

3. 8hri N. H. Dastur 

4. Shri C. L. Sharma 

5. Shri P. V. Gole • 

6. Shri Om Sawhny 

7. Capt. D. Boac 

Rs. 1650 (4 monthb) 

RI. 6.t.00 

RI.6000 

1 r RI. 5400 each 

. J I 

6.S. The Committee enquired during evidence about the checks 
exercised in the matter of reimbursement of expenditure on per-
sonal entertainment allowed to the extent of Rs. 6600/- per annum 
to certain executives and whether any irregularities had Qeen notic-
ed. The representative of the Air India stated that the officers 
concerned were required to furnish a certificate in respect of such 
expenditure which was mainly in respect of entertainment of offi-
cial contacts at their residences. 

6.9. In reply to a question if any expenditure of th;s nature had 
been claimed through vouchers over and above the permissible ceil-
ings, the witness stated that entertainment allowance was permis-
sible to 44 executives within certain prescribed limits but commer-
cial officers were permitted to obtain reimbursement of expenditure 
incurred on entertainment in hotels, clubs e.tc. through vouchers/ 
btlls over and above these limits, provided the entertainment was 
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done for official purposes. The Committee doubt.if this is invariab-
ly ensured. 

The Committee, therefore, called for figures of actual expendi-
ture incurred on entertalnment (within the prescribed ceilIngs) 
during 1977-78 as well as the additional expenditure incurred by 
the above mentioned officers on production of bills/ vouchers only 
within India. Air India have furnished the following information: 

(RI. in lakh.) 

1977'78 

I. Reim'lUrsement of expenditure on personal entertainment of official contacts 
(within the pennisaibelimits fOl' each executive) . J' 08 

2. Expenditure settled through Bills/vouchers : 

A. Hotel Bills 

B. Club Bills • 

C. Residence . 

TOTAL 

I' 54 

0,61 

3'55 

Some of the executives who have incurred heavy expenditure on pel'lOnal entertainment 
in hotds/clubs/residence are : 

, I" 

il. Shri N. H. Dastur RI. 77,6411 

II. Shri A. C. Mahajan 
I \ " ' 

3. Shr I. O. Sethi 

4. Shri H, K. Malik 

RI.4O,246 

RI, 116,240 

Rs. 10,481 

6.10, The Committee find that the expenditure of Rs. 3.55 lakhs 
was incurred by 41 executives of Air India on personal entertain-
ment in hoteh/c1ubs/residence etc. in 1977-78. A former Commer-
cial Director (Shri N. H. Dastur) tops the list with a total expendi. 
ture of Rs. 83,642' (Rs. 6000 out of the fixed ceiling plus Rs. 77642/-
through bills/vouchers) during 1977-78 which worked out to an 
astounding rate of RB. 7000/- per month approximately. 

B. Company Cars 

6.11. The details of the cars provided to the employees are indi-
cated below:--

OjJ'IM'S who Juw, been oJIotltd Cars/or their Ex«utivt OffICial and PersoMel 
USl. 

I. Chairman (Big Car) 

lZ. Managing Director Small car 



3. D/. Managing Director (H.Q.) 

,. Dy. Managing Director (C) 

5. Dy. C'.ommcIn:ia1 Director 

6. Director of Operation. • 

7. Dy. DirectOl' of OperatioDi (HQ.) 

8. Dy. Director of Operation ( TR) 

9. Director of Engineering . 

10. Dy. Director of Engineering 

II. Dy. Director of Engineering 

12. Director of Finance 

13. Dy. Director at Finance 

36 

14. Director of Penonal and IndUltrial Relations 

'j. O,.O;rector Personnel and Industrial Relationa 

16. Controller of Civil Worka and Properties . 

17. Controller of Stores & Purchues 

18. Controller of Ground Handling 

19. 0 f. Director I nftight Service . 

. Small Car 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do' 

Do. 

Do. 

Carslllottld to Diuisio1l1/S,ctiorLIlJIIdpl_duu"IIwCo"lrolllw HMd q/1Iw DiDiIitm S«tio" 
who a" alloUlld irtt:idmtal P"soM/ lUI of 1M C.: 

I. Commercial Manager-Sales Small car. 
II. Commercial Manager-Admn Do. 

S. Commercial Manager-Cargo Do. 

4. Commercial Manager Traffic Services Do. 

5. Commercial Manager-Publicity Do. 

6. Operationa Manager-Training Do. 

7. OperatiOlll Manager Central Div. Do. 

8. Operation. Manager (HQ,) Do 

9. OperatioRi Manager-Western Div. Do. 

10. Engineering Manager Maintenance Do. 

II. Enginoering Manager-Power Plant Overhaul Do. 

I~. Engineering-Manager-Ancillary Overhaul Do. 
13. Engineering Manager-Contracte. Industrial Engineering and Production 

Planning Do. 

14. Engineering Manager-Quality Control and Technical Services Do. 

15. Control of Communicationl Do. 
~ 
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16 Deputy Director Managemer Service! 

17. Sr. D!puty Controller-Ground Handling. 

18. Chief Administrative Managarr 

19. Chief Medical Officer . 

!lo. Chief Visilance & Security Manager 

Fuel Limits for M071.ths 

Chairman (Large Car) 
Sr. Departmental Heads 
Others 

250 litres 
200 litres 
160 litres 

Do. 

Do. 

Do. 

Do. 

Do. 

6.12. Fuel consumption in excess of these limits, is borne by the 
omcer concerned. The 'fuel limit far all small cars was 200 litres 
originally, which was, however, reduced to 160 litres on account of 
the increase in the cost of petrol. The original limit of 200 litres for 
small cars has since been restored in the case of Senior Departmental 
Heads and above. 

(a) Officers getting 'the facility of Corporation's Car do not get 
the Conveyance Allowance attached to their grade. Fur-
ther, they are not eligible for claiming local conveyance I 
taxi charges. They are also not allowed to take the car 
outside 'the city limits without prior sanction. 

(b) The fOo}lowing rates of recoveries are affected. towards 
personal use of car: 

(i) Big Car with driver-Rs. 150 p.m. 
(ii) Small Car with driver-Rs. 100 p.m. 
(iii) Small Car without driver-Rs. 75 p.m. 
(iv) Small Cars used for sales promotion I Engineering pur-

poaes-Varying from Rs. 50 to Rs. 30 p.m. 

6.13. During evidence, the Committee drew the attention of the 
representatives of Air India to the gUidelines issued by Government 
in September, 1968 to the effect that use of Company cars for private 
purposes could be allowed to high lpvel functionaries subject to the 
condition that the non-duty journeys should not exceed 500 kms. per 
month for which recovery at specified rates should be affected. In 
other cases it would be for the Board to consider whether any con-
veyance allowance should be given. The Committee pointed out that 
if one were to make proper calculations of the various incidental ex-
penses involved, e.g., interest on capital, depreciation, repairs ane! 



maintenance, insurance, road tax, salary, allowances overtime and 
other expenses on the driver, fuel and lubricants and other miscel-
laneous items like batteries etc., these would work out to a minimum 
of Rs. 4000 per month. The Chairman, Air India stated that he would 
accept responsibility for approving the use of cars by the officers. 
In tRe past, this had been the $lbject of audit comments and justifi-
cations had been given for the need of cars by individuals. 

6.14. Asked if i't could be done without the Bureau's approval, the 
Chairman, Air India stated that the Bureau had issued guidelines 
only and thereafter it was left to the Board to make suitable adjust-
ments to meet their requirements. He admitted that the recoveries 
being made from the individuals concerned were nowhere near the 
expenditure. It was an old practice and had been continuing 'for 
many years, He added, "The Board had considered it necessary for 
these officers to have cars in order to keep the company functioning." 

6.15. The Committee find that besides the Chairman, Air India, 
who has been allotted a big car and a chauffeur, 19 other executives 
have been provided small cars with whole time chauffeurs for their 
exclusive official/personal use and yet another 21 Division/Section 
heads are allowed 'incidental' personal Use Gf small cars. The Chair-
man, Air India is allowed fuel lliPto 250 litres per month while other 
executives are allowed 160/200 litres. The rates of recovery for aU 
these facilities are a ridiculously meagre Ra. 150/- per month from 
the Chairman for the big chautJeqr driven car provided to him. 
Rs. 100 per month from executives allotted' small car with driver 
and B.s. 75 per month for small car without driver. 

6.16. The Committee do not find any justification for as many as 
41 executives of Air India being given the faeility of. car for their 
personal use. Considering the ever escalating fuel costs and also the 
high maintenance expenditure, the Committee are firmly of the view 
that the seale on which this facility has been providedl to Air India 
executives needs to be severely curtailed with a vi~w to effecting 
econom~. Thei Committee do not appreciate why as many as 21 
executives of Air India should be allowed 'incidental' personal use 
of small cars, which is only a cover fo~ providing then'l this facility 
iat an indirect manner, undoubtedly on an exclusive basis. The Com-
mittee are of the view that in all such cases, the executives concerned 
should only be allowed the usual conveyance a,llowance and can 
placed at their disposal should be withdrawn forthwith. 
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C.COMPANY SERVANTS 

6.17. Eight Officers of the level of Sr. Departmental heads and 
above are allowed reimbursement of expenditure on personal peon/ 
bearer @ Rs. 225 per month. The Committee enquired during evi

dence if this facility was available in any other public UJldertaking 
and what the guidelines of Government were in this regard. The 
Chairman, Air India stated that this was also a legacy from earlier 
days. In the beginning when Air India was a private company, 
certain officers were permitted. to have servants in their hcuses and 
this practice had been continuing. Incidentally, this did not include 
the Chairman. 

6.18. The Committee consider that payment of Rs. 225 per month 
. to. each executive for the expenditure on persoDal servants in as 

many as eight cases, is a relic of the past and has absolutely no justi-
fication in the present situation when Air India has ceased to be a 
private property but is a national undertaking. The Committee. 
therefore, require that the top executives of Air India who are already 
well paid, should be asked to fend ,for themselves and the facility 
withdrawn without any loss of time. 

D. ELECTRICITY CHARGES 

6.19. The reimbursement of expenditure on electricity consump-
tion is allowed only to Sr. Departmental heads and above on their 
monthly residential ele~tricity charges in excess of Rs. 50. The Com-
mi'ttee were informed during evidence that the total expenditure on 
this account was approximately Rs. 4000 per annum. 

6.20. The Committee see no reason why Air India should foot the 
electricity bills of its Executives for their domestic consumption. As 
such expenditure does not in any way 8ubserve Air India's commer-
cial interests, there seems to be no rationale behind the present prac-
tice. The Committee, therefore, require that this should be stopped 
forthwith. 
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E. COMPANY HOUSES 

6.21. Following are the figures of expenditure incurred on the 
residential accommodation provided to executives (owned or leased 
by Air India) during the years 1974-75 to 1977·78:-
----

(RI. in 
laJdu) 

1974-75 10'+3 

1975-76 9' 74-

1976-77 10'!l8 

1977-78 10'7S 

------ ----
(a) Rent paid for residence of Chairman I Managing Director, Directorr, 

etc. 

6.22. The Committee called for details of the expenditure on rent 
for the residence of the Chairman, Managing Dirr.ctor, Directors and 
other executives drawing more than Rs. 2000 per month during each 
of the years 1974-75 to 1977·78. The information furnished by Air 
India is tabulated below:-

(i) Expenditure on rent for the residenQl! of Chairman and 
Managing Director with addresses, floor area occupied by 
each. 

The Chairman of the Corporation has not been provided any 
accommodation by the Corporation and, as such, the ques-
tion of expenditure on this account does not arise. As 
regards the Managing Director, the expenditure incurred 
in respect of the incumbent of the post o,f Managing Direc-
tor during the period under review, i.e., 1974-75 and 1977·78 
and other particulars are given below:-

Mr. K. K. Unni, Managing Director 
-----------_._ .. _----- - ------_._._--

Address of accommo:lation leased by the Corporation 1 Flat 6, Building 
for the Managing Director 'B' Jeevan owned 

Hyoti. Setalvad by L.I.C. 
J Road, Bombay-6 

Floor area occupied 2380 sq.ft. (approximately) 

RI. 
Rent (i.e. net liability of the Corporation) 1974-75 S9799' 00 

1975-76 30894'00 

1976-77 324OS' 00 

1977-78 20730'~ ... ~ ~. I 
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No expenditure is being incurred on this account in respect of 
the present Managing Director (Mr. K. G. Appusamy). 

(if) Expenditure ineurred on rent for other Directors and Exe-
cutives drawing more than Rs. 2000 p.m. 

Details of the net liability of Air India in respect of the ex-
penditure incurred on rent for 29 DirectorslExecutives 
drawing more than Rs. 2000 per mQ1lth are given below:-

'---- - --------.--------

1974-75 

1975-']6 

1976-77 

1977-78 
~-.--- - ---

(RI. in Iaklu) 

3'°7 

3'35 

3,61 

3'33 

--------_.----
623. In case of the following officers Air India's liability exceeded 

Rs. 20,000 per annum during 1977-78:-

I. Shri R. Venkatararnan, 
Director, Planning 

2. Shri N. H. Daatur, 
Dy. Managf..tg Director 

3. Shri P. V. GoIe, 
Director of Penonnel and IndUitrial Relations 

4. Shri G. D. Dubey, 
Controller of Communications 

5. Capt.J. R. Martin, 
Public Relations Manager 

6. Shri H. M. Kaul, 
Manager, Northern India 

7. Shri Ajti Singh, 
Mana1er, Northern India 

a Shri H, D. Billim·)ria. 
Manager, Ea,tern India 

g. Shri R. V. Masc:are-hanl, 
Manager, Southern India 

RI.II2li63 (RI. ']621/- durinl 
April-July 77) 

RS.1I2,gg6 

RI.lIo,818 

RI1I7,I01i (during 19']6-77) 

RI·36,70 5 

R.I. 111.953 

RI.1I6.ooo 
---- . - .. -------.-------- .. _. __ ...... - ._-- -- ... -----

6.24. In 9 c8Sef,the liability of the Corpora'tion ranged between 
Rs. 10,000 and Rs. 2000 per annum while in two cases only it was less 
than Rs. 10,000 per annum during 1977.78. In the remaining 9 cases, 
the infonnation is nil. 

,"-" 
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(b) Accommodation leased in the name of Corporation 

6.25. As per the guidelines of the Bureau of Public Enterprises, the 
total expenditure on accommodation should not exeeed45 per cent 
of the emoluments of the officer concerned. The Committee called 
for details of monthly rent paid, the house rent relief given, gross 
monthly salary etc. of all executives for whom accommodation had 
been leased by Air India. It has been stated in reply that every effort 
is made to find out accommodation within 'the prescribed guidelines. 
It will be seen 'from the given in Appendix II that out of the 46 exe-
cutives for whom accommodation has been hired, in respect of 28 
executives the accommoda'tion hired is within the 45 per cent limit. 
It will be appreciated that in an expensive city like Bombay, it is 
extremely difficult to find accommodation within the prescribed guide-
lines. 

6.26. It will be observed from the statement given in Appendix II 
that Air India's liability in respect of accommodation leased for exe-
cutives amounts to Rs. 44,201 per month, i.e., Rs. 5.30 lakhs per year. 
The expenditure exceeded 45 per cent of the montp,ly gross salary of 
18 of these officers. Air India's liability in these cases amounted to 
Rs 9,430 per month or Rs. 1.12 lakhs per annum. 

6.27. During evidence the Committee enquired about the justifica-
tion for hiring accommodation for several executives at a rent in 
excess of the normal limits prescribed by Government. The Manag-
ing Director stated that the rentals for houses that had been provided 
to' the various officers had been individually put up to 'the Board and 
approved from time to time-the reason being that on their return 
from abroad these officer.s found it difficult 'to obtain accommodation 
within the prescribed ceilings in a city like Bombay. Asked if this 
did not amount to violating the guidelines of the BPE, the Chairman, 
Air India sta'ted:-

"We are bringing it to their notice saying that the existing 
guidelines do not recognise the reality of the situation .... 
In the case of new arrivals, this problem is a serious one 
and we will take it up with BPE". 

0.28. The Committee find that an amount of Rs. 32,403 was spent 
in 1976-'77 on the accommodation provided to the former Managing 
Director (Shri K. K. Unni). During the first four months of the year 
1977-78 (prior to Shri Unni's retirement), an expenditure of Rs. 20,730 

:tz! -1'" _ incurred. _, ' /I 
AI' \ \ I... (W~~ Tn (' Vr'Y'W +S' 
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6.29. According to the guidelines issued by the Bureau of Public 
Enterprises, the total expenditure on r~nt should not exc~d 40 per 
cent of· the emoluments of the offioers stationed in Bombay. The 
-Committee are distressed to learn that even B!fter allowinr a further 
margin of 5 per cent, the limit was exceeded in as many as 18 cases. 
Air India's liability on this account amounts to Rs. 1.13 lakhs per 
:annum. 

6.30. The Committee find that in as many as 9 cases, the net liability 
-of the Corporation exceeds Rs. 20,000/- per annum-in one case it is as 
high as Rs. 36,701) per annmn, while in another case it is Re. 32,400/-
per annum. The Committee fail to see why Air India should con-
1inue to incur an expenditure of &. 2900/- to R •. 3000/- per month 
in providing accommodation to several of its executives in utter 
violation of the guidelines issued by Government. The Committee 
would like the matter to be reviewed at the highest level with • 
view to ensure that Air India do not continue to be .aeddled with 
-such avoidable expenditure on lavish Ilving by Its executives. They 
require that the oftlcers concerned should be asked to shift to less 
'luxurious accommodation or else pay t~e same. The acdon taken 
In the matter should be reported to them. 

F. Company Furniture 

631. Provision of new furniture was discontinued from 19'r1. How-
-ever, 23 Officers are allowed use of the old furniture which was avail-
'able in the Corporation prior to 1977 as per details given below:-

-------_._.----- ._------------

I. Managing Db'ector 

2. Dy. Commercial Director 

3. Dy. Managing Director (HQ.) 

4. Dy. Managing Director (C) . 

~. Dy. M~naq'er (Western India), Bomhl.y, 

"6. Manager (Western India), Bombay 

7. Regional Director-India, Bombay 

II. Aq,inant Re~onal Director, New Delhi . 

9. M1.n1.lI'er (~orthern India), Delhi 

10. Dy. M"na'(et· (N~rthern In1ia), Delhi 
--'---- --.-.-~ ... 
.. "-{vide para 3.8). 
111m LS-4. 

-Colt (RI.) 

1~.617 

26.16~ 

I"M~ 

25,770 

10,S,., 



II. Area Sales Manater, New Delhi 

I~. Manaaer (Eastern India), Calcutta 

13. Dy. Manager (Eastern India), Calcutta . 

If. MaQqer (Southern India), Madru 

15. Dy. Manager (Southern:lndia), Madras 

16. Dietrict Sales Manasa-, Cochin 

1'1. Dietrict Sales Manager, Hyderabad 

18. Diltrict Sales ~. POOI1a 

19. District Sales Mauser, Ahm~ 

20. Dietrict Sales Manager, Banplore 

21. Dietrict Sales ManaSel', Kanpur 

aa. Commercial ~ (C) 

23. M"n&gillg Director (H.C,I.) . 

--------

44 
Coat lRs.) 

8,4lI~' 

Note: Perquilite value has been taken at 10% of the origiilal COlt or rurniture. 

6.32. The Committee pointed out during evidence that furniture 
had been provided on a very lavish scale at the residences of 23 exe-
cutives of Air India and in one case the value of such furniture was 
as high as Rs. 55,960. While they were charged only @ 21 per cent.. 
of their basic pay for this facility whereas the interes't alone @ 12 per 
cent. would be about RI. 500 per month. The Committee, therefore, 
enquired whether the provision of furniture was governed by the 
tenns of their appointment. The Managing Director stated that at 
the time of nationalisation, the Board had approved certain categories 
or ofticen to be provided with furnished accommodation~ In other 
cases, the provision of furniture was as per the approval of the Board 
from time to time. 

Chairman, Air India added:-
"These are transferable posts. The persons a1fected would find 

it extremely diftlcult to carry their own furniture around 
with them. In the case of Air India, there are compulsions 
in providing accommodation and furniture." 

6.33. The Committee are indeed amazed to note that furniture of 
the value of as much as Bs. 4.73 lakba bas heeD made available to D· 
tep executives of Air India, three of whom have furniture worth 
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more than Ra. 50.000/- at their residences (in one case, it Is .. ~ 
as Rs. 56,000/-). The recovery bein, only of the order of Ii per cellt 
of the emoluments counting for provident fund, it iI clear that the 
omcera cODCerlied are enjoying this fadUty on a ac:aIe UDDUltc:hed ia 
the public sector, not to speak of the highest executi,'es in Govern-
ment of India. 

6.M. The Cummittee cannot acquiesce in the continuance of this 
situation for any further length of time. The CoJDJDittee are of the 
view that the recovery should not be less than 8 per cent of the ori-
elnal value of the furniture, if at all this facility has to be alloweL 
They require that the matter should be reviewed at the hi,hest level 
in the Mlm.try and suitable guidelines laid down iD tIds behalf. 

G. Free/conceslional pa888Jes 

6.35. All permanent employees of the Corporation who have been 
confirmed in the service of the CorpOl"ation and have completed 12 
months of service from the date of appointment are eUgtble to the 
grant of freelconcessional passages in accordance with the seales 
laid down in this regard for travel in the Corporation's flights. The 
passages admissible to the employees are permitted to be transfer-
red to the family of the employee in accordance with lATA Resolu-
tion No. 200: 

Relevant extracts of lATA ResolUtion No. 200 containing the 
definition of 'family' are given below:-

"(l)(d) 'immediate family' means a spouse, children, parents, 
brothers, sisters, dependent relatives or dependents in 
the household." 

(1) (e) 'dependents in the household' in the case of paid 
employees means: 

(i) bonafide household servants-employed for at least 30 
days prior to the commencement of travel or whom the 
employee intends to retain for at least 30 days after the 
termination of travel. 

(ii) attendants accompanying an air carrier employee, or 
member of such employee's immediate family, who is 
ill or physically incapacitated and requires such atten-
dance." 

6.36. The present scales on which free/concessional passages are 
allowed to the staff are given in Appendix III. 
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6.37. At the instance of the Committee, Air India have furnished 
information in respect of staff based at Bombay for the years and 
departments mentioned below. Further information in this regard 
IS stated to be unde!' compilation. 

--------------
Department Yearl compiled 

(a) Commercial Department 1974-75. 1975'76, 1976-77, 1977-78 and 
1978-79. 

(b) Operations Department (pardy) 

(c) Other Departm~ts (partly) 

1975-76, 1976-77 and 1977-78. 

1974-75. 1975-76, 1976-77, 1977-78 and 
1978-79. 

6.38. Air India have stated that the lists indicate the names and 
details of passage authorities issued fn favour of employees on their 
applying for such passages. It does not necessarily mean that in 
all these cases travel has actually taken plar.e since the tickets are 
issued on a subject to loaa. basis and in several cases employees may 
not have been able to avail themselves of these passages due to the 
non-availability of seats. Also for similar reasons only a part 0'£ the 
travel may have been performed and the entire travel for which 
passage has been issued may not have been performed. 

6.39. The representative of Air India informed the Committee 
during evidence that in terms of lATA's Resolution No. 200, the freel 
concessional tickets allowed to the staff were transferable to other 
blood !'elations as well. The scales on which this facility was made 
available were determined by agreement with the unions and the 
officer's Association. This perquisite was availa,ble to Airline em-
ployees aU the world over (including Indian Air lines) and there 
seemed to be no reason to deny it to the Air India staft'. 

6.40. At the instance of the Committee; Air India have furnished 
full pa!'ticulars of all cases of misuse/sale of concessional passage 
tickets by their employees during the last 3 years. Brief particulars 
of such cases are as under:-

Year 

t 976-77 

No. of 
cases 

2 

3 

Allegations/charge Action Taken 

4 ---------. ---- ---- -- ---
(i) Faile declaration regarding Major penalty of production by 

sister-in-law as lister. two stages in the time Icale 
of pay for a period of one 
year and denial of two free 
paMagetl for a period of two 
yean. 

---------------



2 

3 
1978-79 

47 

3 

(ii) (a) Unauthorised extension 
of the validity period of ticket 
and altematton from Free II 
to Free I for travel on fligh t 
as staff on duty whereby 
there was leu of one revenue 
seat. 

(b) False claim on lOll of bag-
gage. 

(c) Under pretext of lOll of 
baggage, obtained further 
transportation on interline 
basis. 

<a> Reduction to a lower grade 
if pay for a period of three 
year •• 

(b) Pallage entitlements with-
held for 3 years. 

Three more staff who connived 
and abetted in the varioUJ 
manipulations were allO 
awarded punishment. 

(ii) False declaration re: Suspenlion on 1011 of pay and 
brother-in-law as brother. allowances for a period of 4 

days and stoppage of the 
free paaages entitlement for 
the year 1978.79. 

Two concesPonal pasaages 
used by sister's daughters 
instead of the employeet own 
daughters in whOle favour 
the passages were obtained. 

Free/conceaional J>II*IJe facility 
withhOld for a period of twO 

yean. 

(n Selling of 90% concessional Free/Concessional passa,e facility 
ticket to an outsider. withheld far a period of three 

(ii) Obtained three Indian 
Airlines tieket for family 
members but allowed tbem to 
be used by Others. 

(iii) Misrepresentation anrI raIse 
information in regard to 
family member and unautho-
riled transfer of pallage by 
a retired employee. 

year. and suspended from 
service for 04- days on 1011 of 
pay and allowancet. 

Enquiry Committee constituted 
to go into the charges. 

Passage entitlements withdrawn 
until further orders. 

6.41. The Committee desire that the full fiDucial Implications of 
the facility of free/ceneessional passages given to Air India em-
ployees should be worked out and shown in ~e Annual Reports for 
information of the public and the Parliament. Since the facility 
is avallable on a rather liberal scale, and is liable to be misUNd, as 
would be evident from the particulars of cases menti¥ed in Para 
'.40. above, it is essential that Air India devise suitable inbullt cheeks 
to ensUe that it is nQt misused and economies enforced as far u 
possible. Tile Committee would be interested to bow how these 
o.cel'8 amcI their tamiUes maintain themselves during their vae .. fc~ 
tions_ abroad with the meagre foreien e:uluulae allowed ~_ ~~l!Ia.. 
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Expenditure on perks enjoyed by a former Commercial Director 

6.42. During evidence, the rep!'esentatlve of Air India furnished 
the following figures of break-up of expenditure .of Rs. 91,796 in-
curred by way of perquisites provided to Shri N. H. Dastur, former 
Commercial Dft'ector during 1977-78:-

~~ -- -_._---
Rs. 

I. Rental value of house leS8l'ccovery 35,581 

II. Car (big) incuding depreciation, interest, insurance, road taxes and 
driver'! salary . • . . . •. .. 47,515 

5. Reimbuncment or Entertainment Expenditure 6,000 

4. Peon (penonalacrvant) II ,700 

---'-_._--_ .. _._-.-_ ... _-_._ ... -.. _--- .. ---_ ... _--_._-.. 
6.43. In addition to the above and as mentioned in Para 6.8 Shrl 

Dastur incurred an expenditure of Rs. 77,642 on entertainment 
through bills/vouchers during 1977-78. 

e."- The Committee observe from the above that Air India's 
total liability in resped of one Individual alone was a 8tauerinely 
hieh flpre of al. 1.88 lakhs duriq 1917-18. This figure does not 
Include the expenditure on telephone, club membership fees etc., 
and the monetary value of &eel concessionai passages availed of 
for by the Officer himself and famlly. 

6.45. The Committee desire that a speetal audit of the expendi-
ture on entertainment incurred by the top exeeutlves of Air India 
during the years 19'75-'78 to 19'78-79 should be carried out 10 as to 
ascertain the reasonableness and justlftcatlon of such expenditure. 
The Committee would also like to be Informed if any of these per-
quisites were taxable and if so, whether the n.e~ deductiODI 
were made. 

6... The above mstance is iUustratlve of the faet that a few 01 
the top executives of Air India (India based) have maDaged to ap-
propriate the lion's share of the expenditure on perquisites whieh 
runs Into as many as five digits. That a sm.le individual should 
have the liberty to saddle Air India with a monthly expenditure of. 
Rs. tt,I.2D or Its. 470 per day is prohably unsurpaued In the allnuab 
~.'. . -lUh,r. .Iedor enterprises In India. ~'" f \ <> : 4=( pub" {. s((rnv " "'0.~ 
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'.47. The 8pree pven ill the precediD, paracraphs .peak for 
themselves. The Committee would oo1y ~ to say tluat true to 
their insi,nia many Air India e:uclttives bave been Iivins like 
Maharajah. at the cost of the poor millions in the country. Even 
thou,h priYy purles have been abolished .• these neoprinces are fat-
teDine themselves with Air India's money in complete d.i.sreprd of 
the norms laid down by Government. How long such a situation 
should be aUowed to continue is a matter whieh ealh for serious 
tbinldn, on the part of the Government. 
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CONCLUSION 

7.1. The Committee's examination of perquisites enjoyed by 
the Executives of Public Undertakings even on basis of scanty anti 
evasive information received, has revealed that the effect is quite-
out of tune with tbe general standard of living of tbe country, which 
is quite low. There is also an unaccountable non.a~eptance of res-
trictions already imposed. Although, there cannot ~ any rigid 
party in this matter among the public undertakings and between the 
Public Undertakings, the Central Government, Railways and tbe 
P&T, the Committee feel that the provision of perquisites should 
conform to a broad pattern. As they have indicated earlier in tbis 
Report, tbere should be firstly a clear definition of perquisites and a 
pattern laid down for regulating each of tbe items indicating how 
tbe monetary effect tbereof should be computed in an acceptable 
manner and also ensuring tbat sum total of all should not be unduly 
high compared to the basic pay. Unless the perquisites are brought 
wbich will have wider social repercussions especially for low paid 
ing position would have serious deleterious demonstration effect 
which will have wider social repercussions especially for low paid 
employees. There can be no ostentation at the expense of the 
Excbequer. Moreover the public undertakings have to set an 
example to the private sector and not follow their example. The 
Committee therefore recommend that a comprehensive review of 
the whole matter may immediately be undertaken by tht" Buredtl of 
public undertakings drawing basic pay of over Rs. 2000 per month. 
and necessary guidelines issued. While doing so, the Committee 
wisb to clarify that tbeir observations contained in tbis Report 
should be applied mutatis mutandis to aU the Executives of the 
public undertakings drawing basic pay of over Rs. 2000 per month. 
The result of the examination and the action taken on the basis 
thereof should be reported to this Committee within six months with. 
out faU and also shown in the Annual Report of each undertaking, 
the Bureau of Public Enterprises and each administrative Mlnistl'J' 
concerned. 
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APPENDIX In 

(Vide para 6.36) 

Scale. of free/conc8'Bional paBB4ges admissible to Air India. 
employees 

Under Regulation 4 of the Air-India Employees' Passage Regula-
tions, 1960 amended from time to time, the employees, in a financial 
year, are allowed free andlor concessional passages on International/ 
Domestic sectors, in accordance with the scales of concessions shown 
below:---

For travel on Interna- For travel on Domestic 
After completion of latisfactory tional seeton Seeton 

service of --No. No. No. No. No. No. No. No. No. 
!Z 3 4 \I 3 4 5 

Conceuion in value Conceuion in value 

(Percent) (Percent) 

1 year 100 60 10 Nil 100 75 75 75 Nil 

II yean 100 80 30 10 tOO 80 75 75 75 

3 yean 100 100 50 30 100 tOO 75 75 75 

4 years too too 70 50 100 too 75 75 75 

5 years 100 100 90 70 100 100 90 75 75 

6 year. onward. . 100 100 90 90 100 100 90 go 75 

Provided that the number of passages utilised by an employee for 
travel on international sectors shall be set off against a corresponding 
number of passages admissible for travel on domestic sectors and 
'Vice versl!. 

(U) Under Regulation HA(i) Employees retiring from the ser-
vice of the Corporation in accordance with the provisi<ms of Regula-
tion 48 of the Air-India Employees' Service Regulations are aIlow-

62 to. 



63 
ed, ordinarUy by Economy Class, free/concessional passages at the 
following scales: 

Category 

(a) Employees retiring on 
reaching the age of 58 year. 
or 55 year •• as the cue may be, 
provided they have rendered 
continuoua service for a mi· 
nimum period of 120 yearl. 

(b) Employee retiring on reach. 
ching the age of 58 yean 
or 55 years. as the c .. e may be. 
provided they have rendered 
continuous service for a mi· 
nimum of 115 yean. 

(c) Employees permitted by 
competent authority to retire 
voluntarily after completion 
of a continuous service of no\ 
leu than 125 yean. 

(d) Air-HOItesaes retiring after 
rendering continuous service 
for a minimum period of 10 
years, but less than 15 years. 

(e) lnatructreue., Air.HOIteueI/ 
Lady Receptionists retiring 
after rendering continuous 
service for a minimum period 
of 15 year •. 

(f) Employees retiring perma-
nently due to medical unfit. 
neu provided that they have 
retired after renderm, conti· 
nuous service for a mmimum 
period of 15 yean. -----

Scale of concession Period for which conc;ea. 
lion would be 

admiIIible 

One free passage every year Till the death of the re-
employee. or two free p88lagea every tired 

alternate year and not 
more than two 90% rebated 
p88lagel every year. 

Two free paaa .. gea every year 
and n.Ol mort than two 
90% rebated pallages every 
ycar. 

One free paaaage every year 
or two p .... ges every al-
ternate year and not more 
than two 90% rebated pas-
lages every year. 

One free pallage every year 
or two free paaaages every 
alternate year and one 75% 
rebated/paaaage every 
year or two 75% rebated 
paaaagea every altemate 
year. 

One free pauage every year 
or two free paaaagea every 

alternate year and one 
711% rebated/pallage every 
year or two 75% rebated 
pallages every alternate 
year. 

Same as (e) <J) 

Till the death of the re-
tired employee. 

Till the death of the re-
tired employee. 

For a period not excee-
ding five yc:ara from 
tbe date of retirement 
or from April I, 1974 
whichever is later. 

For a period not excee. 
ding ten yean from 
the date of retirement 
or from Apr!l I, 1974 
whichever II later. 

Same al (e) (3) 



APPENDIX !IV 

Summ4ry Of Conclusions/Recommendations of the Committee 0fI 
Public Undertakings contained in. the Report 

Reference to 
Paragraph No. in 
the Report 

Summary of Conclusions I 
Recommendations 

(1) (2) (3) 
-----

1 2.6 

.... . ~ 

2 2.7 

The Committee desired, as a part of their 
;review of the various aspects of the working of 
Public Undertakings, to examine the social 
and financial impUcations of perquisites en-
joyed by the Executives of the Undertakings. 
In this connection they had called for relevant 
information through the Bureau of Public 
Enterprises. Their examination has been to a 
large extent frustrated because of the incom-
pleteness of the information furnished which 
betrays an element of reluctance. It was not too 
much to expect of the Bureau of Public Enter-
prises, in the first instance, to inform the Pub-
lic Undertakings, what in their view constituted 
"perquisites" and thereafter ensUre submission 
of complete information by them. The Com-
mittee cannot therefore but take exception to 
the manner in which the questionnaire isS'Ued 
by them was handled by the Bureau. The 
Bureau owes it to the Committee to explain 
the lapse in this regard. 

The Committee have attempted to formu-
late their views on the basis of whatever 
information that was placed before them. They 
find that as many as 2'8 Undertakings have 
stated that they have not incurred any expen-
diture on perquisites provided to their Chief 
Executives. This position in the opinion of the 
Committee is not quite easy to appreciate. It 
appears that these Undertakings do not have a 

) 
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clear concept of "perquisites" or they are deli-
berately evading. The Committee would there-
fore like to direct the Bureau to examine the 
various allowances and facilities provided by these 
Undertakings to their Chief Executives imme-
diately and inform the Committee about the 
veracity of the statement made by them in this 
regard. This should be fully discussed in the 
Annual Reports of the Public Undertakings with-
out fail. 

2.8 The Committee are distressed to find that· 76 
Undertakings have not indicated cleady their 
expenditure on perquisites provided to their 
Chief Executives. The 'Committee cannot but 
consider it a deliberate act on the part of these 
public undertakings to withhold information 
from the Committee. The Committee wish to 
stress that expenditure on perquisites should be 
capable of being identified distinctly. The effort 
to suppress the informatio.n,whatever the rea-
sons should be condemned and censured. 

2.9 The Committee are disappointed that they 

2.10 
&: 

2.11 

could obtain the details of expenditure only 
from 69 out of 173 Undertakings. 25 of these 
Undertakings have incurred expenditure during 
the year 1976-77 in excess of Rs. 1000 per 
month per head in providing various perqui-
sites for the Chief Executives, namely. ChaIr-
man-cum-Managing Director or Chairman and 
Managing Director. The Committee feel that it 
deserves to be closely examined whether expen-
diture of Rs. 1000/- per month on perquisite. 
was warranted. 

The expenditure relating to the Chainna21 
of the Indian Oil Corporation Ltd. was as high 
as Rs. 39,372 for the year 1976-77. Similarly, the 
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expenditure on the Managing Director of the-
Hotel Corporation of India Ltd., and on the 
Chairman-cum-Managing Director of the India 
Tourism Development Corporation Ltd., was 
Rs. 31,494 and 34,200 respectively. 

According to the guidelines on the salary 
structure for the Chief Executives laid down by 
the Cabinet Secretariat in October, 1965 as 
amended in October 1974, the maximum salary 
is Rs. 4,000. On this basis. the perquisites allow-
ed in some Undertakings are as high as 75 per 
cent. of the basic pay which is a clear violation 
Of the guidelines issued by the Department of 
Company Law Administration. Benefits of this 
order in addition to the salary and allowances, 
passed on to the Chief Executive are by any 
standard, quite excessive and unfair. 

The Committee had reasons to believe that 
there was wide disparity both in respect of the 
scale of accommodation occupied and the rent 
paid by the Chief Executives for the accommo-
dation owned or hired by the Undertakings as 
well as the house rent allowance paid to. them 
when they made \ their own arrangements. 
They had therefore iBpecifically called for the' 
relevant details. From the information receiv-
ed . they find that as many as 39 Undertakings 
have stated that they have not incurred any ex-
penditure on rent. It is quite possible that these 
Undertakings have rigidly interpreted the rele-
vant question of the Committee as being in the 
nature of eliciting information only on rent paid 
for the hiring of accommodation for occupation· 
by the Chief Executives. The Committee would 
like to clarify that what was intended by them 
was the expenditure on provision of accommo-
dation whether in the nature of the rent paid 
by them for the hire or house rent allowance-
paid to the Executives should be given. ,...., this ._------_ .. 
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basis the position in respect of these Undertak-· 
ings should be reviewed by the Bureau of Public-
Enterprises. The result of the review should be· 
intimated to the Committee in the light of their 
subsequent observations. 

The Committee note that the Chief Executive 
()f 3 Undertakings namely, Agricultural Refin-· 
anee and Development Corporation, Bharat Elec-
tronics Ltd., and Hindustan Machines Tools Ltd.,.. 
have occupied their own accommodation getting. 
house rent allowance. Unfortunately the house--
rent allowance paid by the Undertakings has. 
not been indicated perhaps deliberately in order 
not to enable the Committee to see whether the 
guidelines issued in this regard have been strict-
ly adhered to. This should at least now be en-
sured by the Bureau of Public Enterprises who., 
should in addition examine the basis for payment 
of house rent allowance in such cases. Here· 
again the Bureau has been mechanically obtain-
ing and passing on the information to the Com-
mittee without applying its mind, which is dep-
lorable. The Committee would await their 
report in this regard. 

The Committee learn 'that the Chief Execu-· 
tives cif 23 Undertakings mentioned in para 3.11 
are in occupation of accommodation owned by 
/the Undertakings. There is however no men-
tion of the recovery of rent in respect of 13 of 
these Undertakings. The Committee would like-
to know whether in these cases the Chief Exe-
cutives have been provided rent-free accommo-
dation and if so why. 

The Committee further note that in the case 
of 5 undertakings mentioned in para 2.14, al-
though it has been stated that rent is recovered 
as per rules, the rate C1f recovery has curiously 
not been disclosed. The Committee would like-
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the Bureau of Public Enterprises to ensure that 
in these cases the recovery of rent has been as per 
the guidelines issued. In the case of Bharat Coking 
Coal Ltd., the recovery is stated to be made at 
the rate of 5 per cent. The Committee would 
like 'too know why the rate of recovery is so low 
in this case. 

Despite clear instructions issued by the 
Bureau of Public Enterprises in September, 1968 
that "hiring o'f houses should not normally be 
resorted to and payment of house rent allow-
ance as admissible under the rules of the Com-
pany should be the normal practice," as many 
'as 100 undertakings have chosen to hire accom-
modation for their Chief Executives. In respect 
1)f 14 of these undertakings rent paid by them 
was in excess of Rs. 1,500 per month per accom-
modation although not all of them were at 
Bombay, Calcutta or Delhi. In view of such 
excessive expenditure on hiring accommodation, 
the Committee deprecate the practice of hiring 
-accommodation indulged in by a majority of 
'Public undertakings. 

According to the instructions referred to in 
the preceding paragraph the ceiling for the 
monthly rental should be 10 per cent of pay plus 
house rent allowance admissible, in case it be-
comes inevitable to hire houses. This part of the 
instructions also have been violated with im-
punity by a number of undertakings in-as-much 
as the monthly rental has apparently exceeded 
the ceiling in the case of Air India, Bharat Heavy 
Electricals Ltd, Caltex Refining India Ltd., 
Central Fisheries Corporation Ltd., Handicrafts 
and Handloom Export Corporation of India Ltd., 
Hindustan Aeronautics Ltd., Hindus'tan Steel 
Works Construction Ltd., India Tourism Deve-
lopment Corporation I.,td., Indian Oil Corpora-
tion Ltd., Industrial Development Bank of India, 
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Madras Fertilizers Ltd., Oil and Natural Gas 
Commission, Rehabilitation Industries Corpora-
tiolll Ltd., Richardson & Cruddas Ltd., Rural 
Electrification Corporation Ltd., State Trading 
Corporation o! India Ltd., and SAIL (Interna-
tionaJ) L'td. 

Another aspect to which the Committee would 
like to- draw attention is the indiscriminate allot-
ment of accommodation owned or hired by the 
undertakings, far in excess of normal require-
ment. For instance, the Chief Executives occupy 
accommodation exceeding a plinth area of 3000 sq. 
ft. each in the case of 14 undertakings as indicated 
in paragraphs 3.16 and 3.22. Hence the explana-
tion for inordinately high monthly rental for the 
accommodation hired can be found in needless 
excessive accommodation hired and it was not 
as if the market rate of rent was very high. 
The Committee are clear in their mind that it 
only the allotment of accommodation had been 
regulated within the limits already laid down in 
pursuance of the recommendations contained in 
their Eighth Report (Third Lok Sabha) and 
Nineteenth Report (Fourth Lok Sabha) , the 
Undertakings would have been saved from un-
~ecessary additiO'llal or (avoidable expenditure. 
A comprehensive review of the position by the 
Bureau of Public Enterprises is therefore called 
for and on 'the basis of the results thereof, accom-
modation hired in excess of reasonable limits 
should be relinquished and smaller accommoda-
tion within the rental limit prescribed should be 
hired. 

The Committee are distressed to find that as 
many as 31 undertakings have not disclosed the 
plinth area occupied by the Chief Executives in 
respect of the accommodation either owned or 
hired by the Undertakings. This nO'll-disclosure 
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is reprehensible. An exercise of the kind indi-
cated in the foregoing Paragraph should also be-
undertaken by the Bureau in respect of these-
after obtaining complete details. 

The Committee are concerned to note that 11 
undertakings mentioned in para 4.2 have incur-
red expenditure of Rs. 0.54 lakh, Rs. 0.55 lakh 
and Rs. 3.50 lakhs during the years 1974-75, 
1975-76 and 1976-77 respectively. In the opinicm. 
of the Committee, there should not at aU be any 
occasion for any wasteful expenditure on the 
part of Public Undertakings on the interior deco-
ration of the residences of their Executives. What 
distresses them most is the escalation 0'£ the ex-
penditure in this regard in the 11 undertakings-
during the year 1976-77. This was largely due to 
what appears to the Committee to be total un-
justified expenditure of Rs. 2.58 lakhs by the 
Bharat Petroleum CorpQration Ltd. alone. The-
Committee would like to know the details of the 
interior decoration and the need therefor. In 
future this should be totally stopped. 

As the meagre rates of recovery for the non-
official use of car must have been fixed long 
back and since 1973 there has been enormous 
increase in the cost of petrol, oil and lubricants 
as also in the cost of cars these rates should be 
reviewed and enhanced suitably. Further, there 
cannot be any use of the care for non-oftlcial pur-
poses without payment of market rates. In this 
connection, the Committee recall a recommenda-
tion in paragraph 2.102 of their 9th Report pre-
sented to Lok Sabha on 26-4-1978 which has been 
accepted by the Government. Accordingly, 
exclusive use of cars by the Executives of the-
Public Undertakings should be stopped instea~ 
suitable conveyance allowance should be given. 
wherever absolutely essential. 
----------------------
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From the information made available, the 
Committee find that Air India spent Rs. 21.74 
lakhs in 1974-75, Rs. 22.89 lakhs in 1975-76, 
Rs. 220.80 lakhs in 1976-77 and Rs. 24.90 lakhs in 
1977-78 in providing perqUisites to 66 of its 
executives drawing Rs. 2000 and above (This 
does not include perquisites enjoyed by about 
2050 officers posted outside the CO'UIltry all of 
whom draw pay more than Rs. 2000 p.m.). The 
average annual value of perquisites per officer 
in India is of the order of Rs. 33,000 to 
Rs. 39,000 during the period under review. In 
other words, the value of perquisites enjoyed by 
each of the executives cost Air India as much 
as Rs. 3250 per month in 1977-78. This per 
capita expenditure on perquisites is a gross 
underestimate as it does not include fxee/con-
cessional leave passage benefits for an officer 
and his family which again, strangely enough, 
is transferable, telephone facility, club member-
ship expenditure etc. Even this is a fantastic 
amount indeed considering the low per capita 
income in the cO'Untry in general and the per-
quisites available to other Public Sector Execu-
tives and Government servants of similar status 
in particular. 

The Committee observe that the expenditure 
on perquisites enjoyed by a former Commer-
cial Director (Shri N. H. Dastur), was of the 
order of Rs. 81,905 in 1975-76, Rs. 89,111 in 
1976-77 and Rs. 91,796 in 1977-'78. A former 
Managing Director (Shri K. K. Unni) outstrip-
ped him by spending as much as Rs. 88,772 in 
1975-76, Rs. 92,817 in 1976-77 and Rs. 24,910 
during a period of four months prior to his re-
tirement in July, 1977. Among the present 
executives, the Managing Director (Shri K K. 
Appusamy) and the Commercial Director (Shrt 
L. D. Sethi) have each incurred an expenditure 
of over Rs. 72,000 during 1977-78. 
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The Committee have discussed the unedify-
ing aspects of this spectacle in the concluding 
paragraphs of this Report. 

The Committee find that the expenditure of 
Rs. 3.55 lakhs was incurred by 41 executives of 
Air India on personal entertainment in hotels! 
clubs/residence etc. in 1977-78. A former Com-
mercial Director (8hri N. H. Dastur) tops the-
list with a total expenditure of Rs. 83,642 
(Rs. 6,000 out of the fixed ceiling plus Rs. 77,642 
through bills/vouchers) during 1977-78 which 
worked out to an astounding rate of Rs. 700() 
per month approximately. 

The Committee find that besides the Chair-
man, Air India, who has been allotted a big 
car and a chauffeur, 19 other executives have 
been provided small cars with whole time chauf-
feurs for their exclusive official/personal use-
and yet another 21 Division/Section heads are-
allowed 'incidental' personal use of small cars. 
The Chairman, Air India is allowed :fuel up to 
250 litres per month while other executives are-
allowed 160/200 Htres. The rates of recovery 
for all these facilities are a ridiculously meagre-
Rs. 150 per month from the Chairman for the 
big chauffeur driven. car provided to him~ 
Rs. 100 per month from executives allotted 
small car with driver and Rs. 75 per month for-
small car without driver. 

The Committee do not find any justification 
for as may as 41 executives of Air India being 
given the facility of car for their personal use. 
Considering the ever escalating fuel costs and' 
also the high maintenance expenditure, the Com-
mittee are firmly of the view that the scale on 
which this facility has been provided to Air 
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India executives needs to be severely curtailed 
with a view to effecting economy. The Com-
mittee do not appreciate why as many as 21 
executives of Air, India should be allowed 'inci-
dental' personal use of small cars, which is only 
a cover for providing them this facility in an 
indirect mam'ler, undoubtedly on an exclusive-
basis. The Committee are Of the view that in 
all such cases, the executives concerned should.' 
only be allowed the usual conveyance allowance-
and cars placed at their disposal should be with---
drawn forthWith. 

The Committee consider that payment of 
Rs. 225 per month to each executive for the-
expenditure on person~l servants in as many 
as eight cases, is a relic of the past and half 
absolutely no justification in the present situa-
tion when Air India has ceased to be a private 
property but is a national undertaking. The-
Committee, therefore, require that the top 
executives of Air India who are already well 
paid, should be asked to fend for themselves and" 
the facility withdrawn without any loss of time .. 

The Committee see no reason why Air India 
should foot the electricity bills of its Executives 
for their domestic consumption. As such ex-
penditure does not in any way subserve Air 
India's commercial il1terests, there seems to be-
no rationale behind the present practice. The-
Committee therefore require that this should be· 
stopped forthwith. 

The Committee find that an amount of' 
Rs. 32,403 was spent in 1976-77 on the accommo-
dation provided to the former Managing Direc-
tor (Shri K. K. Unni). During the first four 
months of the year 1977-78 (prior to Shri Unnrs 
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retirement), an expenditure of Rs. 20,730 was 
incurred. 

According to the guidelines issued by the 
Bureau of Public Enterprises, the total expendi-
ture on rent should not exceed 40 per cent ·of 
the emoluments of the officers stationed in 
Bombay. The Committee are distressed to learn 
that even after allowing a further margin of 
5 per cent, the limit was exceeded in as many 
as 18 cases. Air India's liability on this account 
amounts to Rs. 1.13 lakhs per annum. 

The Committee find that in as many as 9 
cases, the net liability of the CorpQ.1"atio;n exceeds 
Rs. 20,000 per annum-in one caSe it is as high 
as Rs. 36,705 per annum, while in another case 
it is Rs. 32,400 per annum. The Committee 
fail to see why Air India should continue to 
incur an expenditure of Rs. 2000 to Rs. 3000 
per month in providing accommodation to seve-
ral of its executives in utter violation of the 
guidelines issued by Government. The Com-
mittee would like the matter to be reviewed at 
the highest level with a view to ensure that Air 
India do not continue to be saddled with such 
avoidable expenditure on lavish living by its 
executives. They require that the oftlcers con-
cerned should be asked to shift to less luxurious 
accommodation or else pay for the some. The 
action taken in the matter shO'Uld be reported 
to them. 

6.33 The Committee are indeed amazed to note 
& that furniture of the value of as much as Rs. 4.73 

'8.34 lakhs has been made available to 23 top execu-
tives of Air India, three of whom have furniture 
worth more than Rs. 50,000 at the-ir residences 
:(in one case, it is as high as Rs. 56,000). The 

._--------------
• (Vide para 3.8). 
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recovery being only of the order of 2l per cent 
of the emoluments counting far prov:dent fund, it 
is clear that the ofDeers concerned are enjoying 
this facility on a scale wunatched in the public 
se' tor, not to speak of the highest executives in 
Government of India. 

The Committee cannot acquiesce in the conti-
nuance of th's situation for any fu'rther length 
of time. The Committee are of the view that the 
recovery should not be less than 8 per cent of the 
original value of the furniture, if at all this fa"Uity 
has to be allowed. They require that the matter 
should be reviewed at the highest level in th. 
Ministry and su'table guidelines laid down in 
this behalf. 

The Committee desire that the full financial 
implications of the facility of fr'ee/ooncessional 
passages given to Air India employees should be 
worked out and shown in the Annual Reports for 
information of the public and the Parliament. 
Since the facility is available on a rather liberal 
scale, and is liable to be miSUsed, as would be 
evident from the particulars of cases mentione(! 
in Para 6.40 above, it 'is essential diat Air India 
devise lIuitable inbuilt checks to ensure that it i. 
not misused and economies 8l'lforced as tar .. 
possible. The Committee would be interested to 
know how these officers a1')d their femilies main-
tain themselve<J durin~ their vacations abroad 
with the meagre foreilJn exchange allowed to 
them. 

The Committee observe from the above that 
Air India's total liability in respect of one indi-
vidual alone was a stag~eriugly high fl~ of 
Rs. 1.69 lakhs durinll 1977-78. This fi~re does 
not include the expenditure on telephO'De, club 
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membership fees etc., and the monetary value of 
freelconcessional passages availed of by the 
·Officer for himself and family. 

The Committee desire that a special ~udit of 
the expenditure on enterta:nment incurred by the 
top executives of Air India during the years 1975-
76 to 1978-79 should be carried out so as to as-
certain the reasonableness and justification of 
such expenditure. The Committee would also like 
to be informed if any of these perquisites were 

,taxable and if so, whether the necessary deduc-
tions were made. 

The above instance is illustrative of the fact 
that a few of the top executives of Air India 
(India based) have managed to appropriate the 
lion's share of the expendit~re on perquisites 
which runs into as many as five digits. That a 

'single individual should have the liberty to sad-
dle Air India with a monthly expenditure, of 
Rs. 14;120 or Rs. 470 :eer day is probably unsur-
passed in the annal, of public sector enterprises 
in Lndia. 

The figures given in the preceding paragraphs 
speak for themselves. The Committee would 
only like to say that true to their insignia many 
Air India executives have been living like Maha-
rajas' at the cost o'f the poor millions in the 
country. Even though privy purses have been 
abolished, these neo-p1'inces are fattening them-
selves with Air India's money in complete dis-
regard of the norms laid down by Government 
How long such a situation should be allowed to 
continue is a matter which calls for serious think-
htg on the part of the Government. 

The Committee's examination of perquisites 
enjoyed by the Executives of Public 'Undertak-
ings even on basis of scanty and evasive infor-
mation received, has revealed that the effect is 
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quite out of tune with the general standard of 
living of the country, which is quite low. There 
is also an unaccountable non-acceptance of res-
trictions already imposed. Although, there can-
not be any rigid parity in this matter among tpe 
public undertakings arid between the Public Un-
dertakings, the Central Government Railways and 
the P&T, the Committee feel that the provision 
of perquisites should conform to a broad pattern. 
As they have indicated earlier in this Report, 
there should be firstly a clear definition of per-
quisites and a pattern laid dJwn for regulating 
each of the items indicating how the monetary 
effect thereof should be computed in an accept-
able manner and also ensuring that sum total 
of all should not be unduly high compared to the 
basic pay. Unless the perquisites are brought 
within :reasonable limits immediately, the perpe-
tuation of the existing p::>sition would have serious 
deleterious demon3trat:on effect which will have 
wider social I'eFercussions espeCially for low paid 
employees. There can be no ostentation at the 
expense of the Exchequer. Moreover the public 
undertakings have to set an example to the pri-
vate sector and not follow their example. The 
Committee therefore recommend that a com-
prehensive review of the whole matter may im-
mediately be undertaken by the Bureau of Public 
Enterprises, in the light of observations made in 
this Report and necessary guldeU nes issued. While 
doing so, the Committee wish to clarify that 
their observations contained in this Report should 
be applied mutatis mutandis to all the Executives 
of the pub1ic undertakings drawing basic pay of 
over Rs. 2000 per month. The result of the exa-
mination and the action taken on the basis there-
of should be reported to this Committee within 
six months without fail and also shown in the 
Annual Report of each undertakings, the Bureau 
of Public Enterprises and each administrative 
MInistry concerned. 

GMGIPMRND-LSII-577LS-··5-6='71}-1550. 
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